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Title: Discussion regarding natural calamities in the country.

MR. CHAIRMAN : Hon'ble Members, we are going to take up Item no. 12, Discussion under Rule 193.
...(Interruptions)

MR. CHAIRMAN: All of you will get chance later on. We are going as per the List of Business.

Shri Rajiv Ranjan Singh.
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"Agreements have been signed with the World Bank by the Governments of Tamil Nadu, Andhra Pradesh and
Karnataka under the project to repair, renovate and restore water bodies. The three agreements are for a
total sum of US $ 738 million that will benefit a command area of 900,000 hectare. I am confident that similar
agreements will be signed soon between the World Bank and the Governments of Orissa, West Bengal and
some other States.
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DR. MANDA JAGANNATH (NAGARKURNOOL): Respected Chairperson, Sir, I thank you very much for giving this opportunity
to participate in the Discussion under Rule 193 on 'natural calamities in the country'.

First of all, I would like to thank the hon. Prime Minister, the Chairperson of the UPA, Mrs. Sonia Gandhi, and our hon. Home
Minister who had come to Andhra Pradesh, took an aerial survey of the flood affected areas both in Andhra Pradesh and
Karnataka, and instantly announced the relief and measures to combat floods as well as drought in Andhra Pradesh as well
as Karnataka States. Likewise, the UPA Government has taken all the necessary steps throughout the country — be it
Southern, Northern, Eastern or Western India — wherever natural calamities occurred and responded immediately by
providing relief measures to mitigate the sufferings of the affected people.



Sir, every year we are discussing the same subject of 'natural calamities'. I am a Member of Parliament for the past 12
years. Out of these 12 years, I must have participated at least nine times in the discussion on the same subject. I think we
are not able to come out with a concrete programme which could mitigate the sufferings of the people and give them long-
term relief. Of course, we are providing immediate relief measures to mitigate the sufferings of the people. We have a
Disaster Management Authority which, time and again, suggested that we should take certain measures. I think we must
look at it in a broader perspective and take a concrete decision on this issue.

Hon. Member Shri Rajiv Ranjan Singh raised the issue of interlinking of rivers. This proposal was initiated during the NDA
period. It is not merely an issue of interlinking of rivers. We have seen, be it in Southern India, North India, Eastern India or
Western India, that several States are involved in inter-State water disputes, and Tribunals have been constituted by the
Government of India to go into the cases filed before them in order to solve the inter-State water disputes.

MR. CHAIRMAN : Hon. Members, let there be no disturbance in the House. If you want to speak, please go outside and
speak. The hon. Member, who is speaking, is getting disturbed. Please continue.

DR. MANDA JAGANNATH : I am from the State of Andhra Pradesh. We have disputes with Maharashtra, we have disputes
with Orissa, we have disputes with Karnataka, and being a lower riparian State, we are losing a lot of water because of the
illegal storage of water by the upper riparian States. Under such conditions, when we cannot solve minor problems, what
purpose does the interlinking of rivers serve or how are they going to solve our problems? Though it is a good issue, it is a
very big issue and there are so many factors involved in it. How are you going to calculate the transfer of water from one
basin to another basin? What share are you going to give? When the States are not following and implementing the
agreements which they have reached amongst themselves, how is this interlinking of rivers going to solve inter-State water
problems? It is a very sensitive issue.

Now, I come to the issue of recent floods in Andhra Pradesh. My State has two issues — one is drought, and another is

floods. When 22 districts in my State were reeling under drought, suddenly, on 29t" September, 2009 onwards, there was
heavy rainfall in the State, in addition to the flood waters released from Karnataka and upper riparian States that had a
heavy rainfall. This has resulted in the Srisailam Reservoir receiving 25 lakh cusecs of water while the reservoir was
designed to hold 13.6 lakh cusecs of water. These heavy rains have caused a lot of damage in my State of Andhra Pradesh.
Nearly five districts, that is, Mahbubnagar, Kurnool, Nalgonda, Guntur and Krishna, have received heavy flood waters
because of which nearly 142 mandals in the State got affected. In total, 13 districts were affected; the number of mandals
affected was 142; the number of people affected was 20.72 lakh; standing crops in nearly three lakh acres got damaged;
nearly 50,000 to 60,000 cattle died; and the number of human lives lost was 90. More than three lakh houses were
collapsed. Some of the villages in Tungabadhra as well as in Krishna Basins were totally inundated and submerged, and the
people were left with no livelihood or a place to stay.

That is why, I said that I am thankful to the hon. Prime Minister, and the Chairperson of the UPA because on the very
second or the third day, the Prime Minister took an aerial survey the UPA Chairperson along with the hon. Home Minister
took an aerial survey after the survey the Prime Minister himself saying that it was nothing less than a natural calamity, the
Prime Minister announced a relief package of Rs. 1,000 crore to Andhra Pradesh, and more than that amount to Karnataka
from the National Calamity Fund.

It was under these circumstances that the Government of Andhra Pradesh had taken immediate steps from day one. If you
look at the magnitude of the floods, you will find that never in the history of the Srisailam Reservoir, it had received more
than nine lakh to ten lakh cusecs of water However, this time, it received 26 lakh cusecs of water and all the nearby
villages got inundated because the inflow was more than the outflow. Likewise, the impact could be seen in Alampur
Temple, which is a world famous Shivaite temple; in Rajoli where the weavers are very famous for their weaving activity;
Kutkanoor village in Alampur Assembly segment of my parliamentary constituency, and in Kurnool Town, which was our
State Capital earlier. The world famous Mantralayam Temple is located there in that district. All these places remained
submerged in water for many, many days. When you come down from Srisailam to Nagarjuna Sagar and to Prakasam
Barrage and Guntur district, many villages in the low lying areas situated between Krishna Guntur, Naigonda, Kurnool and
Prakasam Districts were affected; several dozens of island villages got submerged in the floods waters. A long stretch of
the bridge located on the National Highway between Kurnool and Mahbubnagar got washed away. On October 4, 2009,
more than three dozen deaths occurred, and during this entire period the number of deaths occurred was 90. The lower
death rate could be attributed to the rescue and relief measures and the immediate reaction of the State Government
which requisitioned power boats and provided all the relief measures. Around 300 relief camps were organized round-the-



clock, monitoring and control rooms were set up in the Secretariat as well as in the districts, and all the public
representatives, that is, the Ministers, MPs, MLAs, the lower cadres, and all the people belonging to whichever party they
belong to, participated in the relief operations. Then, the services of Army, Police accompanied by many other NGOs were
requisitioned in relief operations and they have played a very big role in mitigating the sufferings of the people and helped
in bringing down the death rate of human lives.

From Government side we immediately started providing food packets, drinking water, shelter and clothing to the people
affected by floods. The Chief Minister of the State announced that for three months all the affected people in the State
would be given free ration of 20 kg of rice, 2 kg of dal, 2 litres oil, kerosene, etc. All put together the loss is estimated to be
around Rs.12,824.69 crore. Central teams visited Andhra Pradesh, they toured most of the areas which were affected and
interacted with the people. Personally our Prime Minister, Chairperson of the UPA, and hon. Home Minister have seen the
situation on the ground and said this is nothing less than a natural calamity. As against an estimated loss of Rs.12,824.69,
a relief of only Rs.1,000 crore was announced and out of that only Rs.500 crore were released. I request to release
Rs.12824.69 crores immediately to A.P.

At the time of construction, at Srisailam dam height the FRL calculated to be 885 feet and the extent of backwaters was
calculated on that basis and villages were settled. What happened now is that because 26 lakhs and plus of cusecs of
water got into Srisailam dam suddenly and the outflow was less and inflow was more, such villages got totally submerged.
Now the height of water flow was 896.5 feet at Srisailam dam which was 11.5 feet above the calculated 885 feet FRL.
Because of, that nearly 96 villages in my Parliamentary Constituency in Alampur Assembly segment got affected. Also the
world famous Balabrahmeshwar Temple at Alampur, the Mantralayam temple were completely submerged. People could
not visit those places for about 25 days because of water-logging. They were put in the relief camps and food and shelter
was provided to them. Even now, things have not become better in Andhra Pradesh.

In a village called Rajoli in Alampur segment of my Constituency nearly three thousand houses got washed away. Water
got logged for nearly one kilometre from the village. Nobody could go there. Like that Kutkanoor village was there. We had
to requisition power boats and reach there to evacuate all the people.

Fortunately with the best of the efforts of our State Government and under the guidance of the Central Government things
improved. The Chief Minister was always in touch with the hon. Home Minister, the Prime Minister and the concerned
departments and thanked them for giving their particular guidance. The human loss was very very less. It was only 90.
Nobody got washed away in the floods. Not a single person got washed away in the floods because we have evacuated
them on day one to safer places. We were able to reduce the human loss. People of these 96 villages in 16 Mandals of my
Parliamentary Constituency are afraid. They have said that they have not seen or heard of such a devastating flood ever
before. Even the oldest people in the village, some of who are of the age of 100 years, have said that they have never seen
such flood fury in the Tungabhadra and Krishna river basin.

Now, all of them wanted to be shifted to higher places and totally rehabilitate them with the construction of new houses, at
higher places, duly paying compensation to lands which they had lost; and also pay compensation for the loss of crops, etc.
Artisans, weavers, petty vendors, village people and others have lost everything in the floods. Before the floods, they were
crorepatis, now, they are penniless. They are at the mercy of the society. Here, I would like to thank all the NGOs,
philanthropists and individuals who have extended their help during the floods. I have never seen before such a response in
such a big way in the calamity-prone areas extending relief to the affected people. The Government should thank them.
Though they were having calamity in their own houses, they had extended help to others during the floods and when relief
measures were undertaken.

The hon. Prime Minister, the hon. Home Minister and the UPA Chairperson has seen the devastation caused by floods. It is
nothing but a natural calamity. Hence, I would request the Government of India to release immediately the funds asked by
the Andhra Pradesh Government — it was estimated to the tune of Rs.12,829 crore — to mitigate the sufferings of the
people of Andhra Pradesh.

Now, I come to drought, before the floods, there was severe drought in Andhra Pradesh. Both Krishna and Godavari Basins,
where paddy is the prime crop, the yield used to be earlier around 83.81 lakh MT, now it is estimated to be 48.75 lakh MT,

almost 50 per cent less. Likewise, in the case of sugarcane also, it used to be 153.22 lakh MT, now, it is expected to be
around 100 lakh MT Rice. The Government of Andhra Pradesh have taken many measures like giving input subsidy, supply
of fodder, provision of drinking water, seed supply, employment generation under NREGS. Around four lakh animals have
been given fodder and feed. Keeping this in view and also the financial constraints of the Andhra Pradesh Government, I
would request the Government of India to extend help. Our State Government had submitted a proposal of a sum of
Rs.9,745 crore to combat drought in Andhra Pradesh. I would request the Government of India to release these amounts so



that normalcy can be restored.

SHRI ANANTH KUMAR (BANGALORE SOUTH): Thank you, hon. Chairman, Sir, for providing an opportunity to participate in
the debate on the natural calamities in the country. Unfortunately, in the recent months, especially from September 28
onwards to October 4, there were incessant rains in Karnataka. Of course, rains were rains in the adjoining State of Andhra
Pradesh also. To the extent, it was unprecedented in the last 100 years. Instead of 25 or 30 mm rainfall during that period,
it was more than 250 to 300 mm of rainfall, which is an increase of 673 per cent. All major rivers like Krishna, Bhima,
Tungabhadra, Malaprabha, Ghataprabha, Doni, Hirahalli, Bennihalli in North Karnataka have overflowed.

The villages in the districts of Raichur, Koppal, Bellary, Bijapur, Bagalkot, Belgaum, Dharwad, Gadag, Davanagere,
Chitradurga and Haveri were totally inundated. That was the situation. The hon. Prime Minister visited the State; the Chief
Minister of Karnataka was, round the clock, with all his Ministers, MPs and MLAs was there on the ground, to provide relief
and succour to the victims of the flood. The Home Minister, my dear friend Shri Chidambaram and other Union Ministers
from Karnataka were kind enough to visit the areas.

Today I am raising this matter with great pain and anguish. I am not here to criticize or allege, but I want to put forth the
horrendous experience the people are facing in the State of Karnataka, especially in North Karnataka.

Actually 229 people have lost their lives; more than 6.55 lakh houses have crumbled because in the entire North Karnataka,
the houses were all with mud-roofs; 22 lakh hectares of agricultural crop, which was ready for harvesting, have been totally
destroyed; more than 4,292 villages were affected. We have submitted, to the Government of India, a memorandum stating
that Rs.18,500 crore is the total loss. According to the CRF norms, we have also requested Rs.7,047 crore.

At the same time, I also want to bring before this hon. House, the efforts made by the Government of Karnataka,
under the leadership of our Chief Minister, Shri Yeddyurappa Ji. For the first time ever, in the State of Karnataka, we went
to the people at large; we said that so many houses have been totally destroyed; we want to construct pucca houses for
them, who have lost their house. For each house, whatever the Government of India is going to give, according to CRF
norms, that is, Rs.35,000 is not sufficient. So, we are going to pool in Rs.1 lakh from each donor; they can construct very
good houses and they could reconstruct the entire villages, as it happened under the leadership of Shri Narendra Modi, after
the Earthquake in Kutch in Gujarat.

In one of the foundation ceremonies, even the hon. Home Minister, Shri Chidambaram participated. I am very
pleased to state in this House that from Infosys, to Biocon, to Sysco, from Jupiter Investment, various corporate houses,
various mutts, like Adi Chunchunigiri Mutt, Chitoor Mutt, Dharmasthala Veerendra Hegde Ji — all these mutts have come
forward and they are adopting the houses. Hon. Chief Minister and the Government of Karnataka, from these public
donations, have collected Rs.1200 crore, which itself is a national record during a calamity. An amount of Rs.1200 crore has
been collected to build houses.

I want to thank the Union Government for providing immediate rescue facilities like aircraft, helicopters, food grains,
army personnel, etc. On behalf of the people of Karnataka I want to thank all of them, who have helped us in that hour of
need and crises from the bottom of my heart. The issue is whether whatever we are doing is sufficient or adequate. We
had met the hon. Home Minister and the hon. Prime Minister. There are three stages of disaster management; rescue,
relief and rehabilitation. If I may point out to the hon. Home Minister, before that even precaution, prevention, mitigation,
or preparedness is also required on which there is less stress from the Union Government and various State Governments
also. We are not totally equipped to manage the disaster in the country.

The Government of India has announced a compensation of Rs.1000 crore other than CRF and NCCF grants to the
Government of Karnataka. I would like to point out to the hon. Home Minister that out of Rs.1000 crore the Karnataka
Government has received only Rs.500 crore whereas the Karnataka Government through its exchequer has till today spent
Rs.1569 crore. Hon. Home Minister was formerly the Finance Minister and he knows that the total plan size of Karnataka
State this year is Rs.28,000 crore and with a huge loss of nearly Rs.20,000 crore hardly any money is left in the
Government exchequer for the development of the infrastructure and to pursue the plan. Therefore, I would urge, through
you, Sir, the hon. Home Minister while replying should assure the Government of Karnataka that he will be immediately
releasing another Rs.500 crore within a week to the Government of Karnataka. We have also requested Rs.7055 crore
under the CRF norms. Andhra Pradesh Government has requested for more than Rs.11,000 crore. I would like to bring out a
comparison, Sir.



The Government of India has sanctioned Rs.1000 crore to Andhra Pradesh also. We are with the people of Andhra Pradesh
and request that Rs.1000 crore should be released to them and if something more is required that should also be released.
But, at the same time, the havocs that floods have created both in Karnataka and Andhra Pradesh are not similar, parallel
or equal.

In Andhra Pradesh the human lives lost is 90 while in Karnataka it is 229; house damaged in Andhra Pradesh are
2.14 lakh and in Karnataka it is 6.55 lakh; crop area affected in Andhra Pradesh is 2.82 lakh hectares whereas in Karnataka
it is 22.85 lakh hectares; damage to roads is 14,135 kms. while in Karnataka it is 29613 kms; number of bridges and
culverts damaged is 3115 in Andhra Pradesh and in Karnataka it is 5240; number of irrigation systems damaged in Andhra
Pradesh is 1,811 and in Karnataka it is 2,182; damage to power sector is 10132 KV lines and two KV sub-stations have
been affected in Andhra Pradesh and in Karnataka 1.15 lakh power installations have been affected. Therefore, Sir, they are
incomparable. We are with the tragedy of the people of Andhra Pradesh but compared to Andhra, Karnataka has been
ravaged by the floods this time, unprecedented in last 100 years. Therefore, I plead with the hon. Home Minister to see the
gravity of the situation and provide the necessary relief to the State Government of Karnataka immediately. We have
already requested Rs.7,500 crore and we hope that the amount will be coming to the Government of Karnataka.

15.00 hrs.

Sir, we have some perennial issues. Actually for the last 15 years, I have been raising and arguing in the House the issue of
revising the guidelines of CRF. But unfortunately whatever is being given according to the guidelines of the CRF is a
pittance. For example, for the damage of houses also, the CRF guidelines make a distinction between pucca house and
kachcha house and in pucca house and kachcha house also, there is a distinction between fully destroyed and partially
destroyed. If a puccahouse is fully destroyed, it is Rs.35000 whereas for others it is Rs.1000, Rs.1500, Rs.5000 and
Rs.7000. I hope all the hon. Members of this House are with me on this issue. The pucca houses should be completely
reimbursed but at the same time who are the most affected in a natural calamity or earthquake or flood or drought or a
cyclone? It is the poorest of the poor and if he loses his entire house and it is totally destroyed, I feel the entire amount
should be compensated because in those seven days, his kachcha house is destroyed but rains were continuing till the
other day. For more than one month, the rains were pouring. Therefore, the remaining house was also totally collapsed. So,
when do they do the survey is the question. For the crop loss and for the destruction of the houses, when is the survey
conducted? If the survey is conducted just after the floods or if the survey is conducted just after the incessant rains, that
is not sufficient. Therefore, I urge the Government of India through the hon. Home Minister that they need to revise the
CRF guidelines for the houses also.

At the same time, regarding crop compensation in rainfed areas, it is Rs.2000 per hectare, in irrigated area, it is
Rs.4000 per hectare but for horticulture crop, it is only Rs.8000 per hectare. A hectare is made of 2.4 acres. So, per acre
the poor farmer gets only Rs.1000. I also want to urge the Home Minister, Government of India, whatever guidelines that
have been made for the CRF, they have been made for the drought conditions. When the drought condition is there, there is
no sowing, fertiliser is not put, manure has not been put and pesticides have not been used. It has not been irrigated.
Therefore, there is no investment. But when the floods happen, when the standing crops are lost, there is a huge loss. 1
think for the floods, there has to be different type of norms for giving crop compensation. Before the announcement by the
Government of India regarding loan waiver last year, under the leadership of our hon. Chief Minister, Shri Yediyurappa, who
is a farmers' leader, we had waived off all the cooperative loans of Karnataka State farmers and we had incurred an
expenditure of more than Rs.2800 crore. So, that has been a huge burden on the exchequer. Therefore, we are pleading
with the Home Minister that to continue the credit facility after this havoc, Rs. 2800 crore should be reimbursed to the
Government of Karnataka because anyhow that money was to come to the Government of Karnataka from the Government
of India. It was to come to the farmers of Karnataka because if we had not waived off the loans one year earlier, we would
have availed of the loan waiver scheme of the Government of India.

Therefore, that sum of Rs. 2800 crore should be reimbursed to the State of Karnataka. I understand the problem that
a similar petition has also been made by the State of Tamil Nadu. But I would like to urge upon the Central Government
that this amount should be given to the State of Karnataka. When 50 per cent of the farmers of the State have lost their
crops, they cannot repay their agricultural loan. They can neither pay their interest nor their penal interest. The Central
Government should come forward to waive off their agricultural loans. This is of great importance.

I would also like to request the Central Government for additional houses under the Indira Awas Yojana because more than
6.55 lakh houses have collapsed in 15 districts and we are demanding for two lakh houses under the Indira Awas Yojana for



our State. Now the amount that is being given is only Rs. 35,000 per houses but that is not sufficient and this amount
should be revised to Rs. 50,000/- per house.

Sir, before I conclude I would like to refer to two more issues. According to the CRF norm the food grains that are being
given to the affected people, the period is only for a month. If that period of one month is over and later if the affected
people do not get employment, then they continue to remain in a difficult situation but that period is not enhanced.
Therefore, I would like to request the Government to remove that stipulation of one month and extend it up to three
months and also provide 1.5 lakh MTs of food grains to the affected people of Karnataka because they are totally
unemployed. They do not have any place to go.

Sir, according to the NCCF norms and CRF norms, the period stipulated for reconstruction of bridges, culverts, irrigation
dams, roads and drainages and even electrical installations is 45 days. In a period of 45 days these cannot be
reconstructed. In this period one cannot create a state of co ante. Just filling the places with mud is no reconstruction. One
has to reconstruct the whole area in the same manner for which at least six months time would be required. Therefore, I
would like to request the Central Government to remove this stipulation of 45 days and make it six months.

Sir, I was going through the issue relating to disaster management. I spoke to the hon. Chief Minister of Gujarat Shri
Narendra Modi. We are required to bring in a Constitutional amendment to the present law to handle this issue. Disaster
Management does not find a mention neither in the State List, nor in the Central List, nor in the Concurrent List. It finds a
place in the Residuary powers. Therefore, I would like to urge upon the Central Government to bring in a Constitutional
amendment in this regard. We will support it. This aspect of disaster management should be made a part of the Concurrent
List so that both the Centre and the State can participate. Now, the entire responsibility of disaster management lies with
the provinces and the States which they are unable to handle. If at all there has to be a semblance of disaster management
in the country we require a Constitutional amendment. There are three institutions, namely, National Disaster Management
Authority, The National Institute of Disaster Management and the Ministry of Home Affairs. But the roles of these three
institutions have not been specified. There is no co-ordination between these three agencies. Therefore, I also sometimes
think that we require a separate Ministry on Disaster Management.

It is because, in the South Asia Pacific Region, India is the most disaster-prone country. More than 60 per cent of our
country is affected by various disasters like the Gujarat earthquake, Orissa super cyclone, West Bengal cyclone and the
continuous floods in Andhra Pradesh, Karnataka, Maharashtra and Orissa. Therefore, we require a separate Ministry for
this.

Everybody comes forward for rescue and relief. But what is important is the reconstruction of the area. For that, there is no
money available from both the CRF and NCCF. The hon. Home Minister has, again and again, assured this House that there
are two agencies or instruments in the names of CRF and NCCF. But I want to put a straight question through you to the
Home Minister. Both of them are for rescue and relief. They are not for reconstruction. If at all they are for reconstruction,
they are not adequate. What about the funds for precaution, prevention and mitigation? There are no funds for it. There is
no system and no research. Therefore, the Government of India has to come out clearly on that aspect. ...(Interruptions)

Sir, disasters are hitting our country again and again. The hon. Home Minister has an arduous responsibility of managing
the national internal security. Today, fortunately, we have the hon. Defence Minister who is responsible for our security
against external aggression. But my request to the hon. Home Minister and the Government of India is that we require a
national policy for disaster reconstruction. Many articles have appeared in the newspapers that, if there had been a Doppler
radar in Mumbai, they would have tackled the cyclone. We lack such a thing.

Building codes are not there. I am asking the hon. Home Minister on one point. We have got disaster resistance
construction buildings only in urban areas. When we construct houses for EWS, BPL families under Indira Awas Yojana,
Valmiki Ambedkar Awas Yojana, etc., where is the planning for disaster resistance? Do we have a component like this? If
at all affected, only they are affected and not the multi-storeyed buildings in the urban areas. Therefore, housing codes in
the disaster prone areas are required.

Lastly, I urge the hon. Home Minister that he should pilot a Bill called the Engineers Bill to regulate the profession of
engineers because there has to be a code for the construction of houses and buildings across the country. There are two
issues here. One is the residential buildings and commercial buildings. Another one is the irrigation dams, mud dams and
other dams. Who is going to vouchsafe for their safety? We have got the Council of Architects and Council of Chartered
Accountants. Why not the Government of India think of a Council of Engineers? There has to be a Council of Engineers.

Within the next week, the Government of India should provide us another Rs. 500 crores. The amount of Rs. 7500



crores which we have asked for under the CRF guidelines should be sanctioned to the Government of Karnataka forthwith
without comparing us with Andhra Pradesh. Kindly sanction us that amount.

Regarding the longstanding issues like the Policy, the Council and the Constitutional Amendment, I hope, the Government
of India especially my dear friend Shri Chidambaram will take note of these points and pilot a Bill in this regard.
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SHRI ABDUL RAHMAN (VELLORE): Mr. Chairman, Sir, you have given me a good opportunity to take part in the discussion
on natural calamities in the country and put forth my views.

Unlike earthquakes, which can neither be predicted nor prevented, floods are both predictable and to a large extent
preventable. The country has an elaborate country-wide flood warning system in place with two well-equipped Central
agencies — the India Meteorological Department (IMD) and the Central Water Commission — charged with this task.

Though these kinds of measures are in place in the country, sometimes in an unexpected way, an unanticipated and
unprecedented event is happening in some parts of our country. Recently, two weeks before, in Nilgiris, Tamil Nadu, there
was heavy landslide triggered by torrential seasonal rains which took place in hundred spots and 400 metres in length, and
around 3,000 people were affected. Many parts of the Nilgiris were found cut-off due to landslips. People had begun
venturing for essential items and food supplies. Road transport was completely suspended. Railway and communication
infrastructure had suffered massive damage across the district.

Sir, you know very well about Ooty, which is called 'Udhagamandalam'. That is a very famous tourist place in India. Though
it belongs to geographical piece of Tamil Nadu territorial area, that hill station is the pride of the country. It attracts people
not only from various States of our country but also from various countries of the world. Thousands of people are daily
coming to Ooty as tourists. Due to that, economy on that portfolio is also a positive side to the growth of our country's
economy.

About 50 people had died in the recent landslip event, and 2,000 houses were lost. The moment this landslip happened, the
Tamil Nadu Government had undertaken immediate relief measures. Our hon. Chief Minister, Dr. Kalaignar Karunanidhi had
immediately sent a team which consists of the State Ministers, our Telecommunication Central Minister, Shri Raja, who had
been elected from Nilgiris, and the Government authorities with relief materials. So, immediate relief measures were
undertaken by the Tamil Nadu Government. A rehabilitation centre was also established for providing temporary relief to
the affected people.



Our Chief Minister, Dr. Kalaignar Karunanidhi had announced that a sum of Rs. 1,00,000 would be given to the deceased

people. Not only that, he had also announced that those who had lost their houses during this disastrous landslide would be
provided with houses in a separate place. Even if this measure is undertaken in war footing, it will take at least six months'
time. Within that six months' time, how will the affected people live, and where will they reside and sleep? Temporary
shelters were given to the affected people at the moment. These are all the measures which have been undertaken by the
Tamil Nadu Government.

The Central Government is having the Calamity Relief Fund. Recently, the team had surveyed the disastrous area and
concluded that around Rs. 3,000 crore valuable losses had happened in that landslide event.

Sir, I take this opportunity to request the Central Government — though the State Government of Tamil Nadu has taken all
adequate steps and measures — to give their full support to the State Government of Tamil Nadu for taking up speedy and
further rehabilitation measures.

Tourism is a very important sector in Tamil Nadu. The Central Government is having full-fledged right and privilege to
extend support by spending sufficient amount of funds to get back the tourism sector on track as it was before. After the
disaster, the tourism sector requires a great help. So, for the speedy recovery, I would request the Central Government to
provide all help and support to the State Government.

Sir, I come from Vellore constituency. Though it is considered to be a drought-prone area, yet sometimes, all of a sudden,
heavy rains come there, and there is a flood like situation in the small canals, which are running in between the townships.
Recently, just two months ago, in Ambur, Vellore, during one midnight when the people, encroaching the bank of the canals
by having their huts in the edge of the canals were sleeping, very heavy rains came continuously for three to four hours,
with the result immediately there was a flood like situation. In that flood, five people got stranded and died on the spot.
Though the State Government of Tamil Nadu had immediately given relief of Rs. One lakh for every deceased of a family, I
would, at this juncture, request that as the Central Government is having the National Calamity Contingency Fund (NCCF)
to help the States for undertaking relief and rehabilitation measures, they should take all necessary steps to construct
cemented edges in the canals so that proper protection is there for the people living on the banks of those canals to avoid
any such disaster. Actually, due to unexpected rains in the small canals, which are not having proper banks and cemented
edges, which are running in the midst of the towns, the downtrodden people living there face very difficult situations.
Therefore, all help should be given to the State Government in carrying out the relief and rehabilitation measures post
floods.

Though with the magnanimity and generosity of the Chief Minister of Tamil Nadu, Dr. Kalaignar Karunanidhi, proper
compensation has been given to the families of the deceased persons, and also to the affected persons in the rehabilitation
centres, yet I would request the Central Government that through the CRF system, they should give voluntary support to
the State Government of Tamil Nadu.

By taking this opportunity, I have made certain points for the consideration of the Central Government. Thank you very
much for having given me an opportunity to speak.

SHRI P. KARUNAKARAN (KASARGOD): Sir, we have been discussing the problem of drought and floods, I think in every
Session of this House. I remember that in the Fourteenth Lok Sabha also, in every year of the total tenure of that House,
we had been discussing this issue. It is true that it shows the significance but at the same time it also shows the need and
demand of the issue that the nation faces. In order to meet such dangerous situations, both the Central Government and
the State Governments come together, which is true.

There are two Funds, the CRF and NCRF, to meet the situation. The State Governments with the assistance of the Central
Government, to some extent, really give relief to the people. We realize the fact that now-a-days various types of natural
calamities are coming. Take for example, flood, drought, sea erosion, landslides, lightening, thunder, Tsunami,

earthquakes, etc. This really causes a huge damage to the farmers, not only to the farmers but also to the States, not only
to the States but also to the nation as a whole. But the reality is that at any time the real loss of the farmer is not
compensated. They really get a meagre amount which is really inadequate to meet the actual loss that they are
experiencing.

Though the nation faces a very serious situation, still the Central Government has not evolved a permanent disaster
management instrument. Of course, it is true that there are different schemes. At the same time, it is not a short-term



method that they have to take. Of course, when floods come or drought comes, for the time being the Government used to
take serious measures. But the Central Government has to take a serious long-term measure because every year we see
either on the Northern side, drought or on the Southern side, we experience floods. India is having this complexity in
nature. We see in natural calamity also this diversity of floods and drought now and then.

As a result of floods or drought, the States or the nation as a whole faces a serious decline in production also. When there
is decline in production, of course, there should be scarcity in food grains. It really leads to hoarding and black marketing.
That finally leads to price rise. Really, it affects the common people. So, the Government has to take a very serious step. It
is not only the question of some farmers but altogether it affects the nation as a whole.

Whatever may be the Fund, whether it is CRF or NCRF, the objective is to give immediate relief to the aggrieved parties or
people. So, here my complaint or the complaint made by the States or the complaint that comes from the State is that
when such occasion comes, the States give the representation to the Centre. The Centre sends a Central Team to the
State. They visit the State for spot study. Of course, essentially they come back and they report to the concerned Ministry.
The report of the concerned Ministry goes to the Cabinet. Of course, it will take a long time.

It is not only that, you see when there is delay in the visit by the team, sometimes the team may not be able to see the
actual situation that was prevailing there. The hon. Ministers know it well in Kerala. When there is delay of the team to go
at the time of floods, after two weeks if they go, they may not be able to see what has happened there. So, this is one of
the main reasons for delay in giving relief. So, timely action is essential.

The second one is the complaint of the State Governments about the inadequate assistance that is provided by the States.
Even if the team goes based on the State Governments giving representation, the Central Government and the Central
Team give only a partial compensation or partial amount that is really inadequate to meet not only the needs of the farmers
but also of the States.

It is not only the crops but the National Highways, the PWD roads and other assetsa€”all are going to be ruined as a result
of these floods and other calamities.

The third issue is that though we have funds from the CRF, of course, you have to give the CRF fund on 75:25 share basis.
You are bound to give. That is not a special fund but the main issue is regarding the NCRF. But at the same time, many of
the items are not included in the NCRF. You see, with regard to landslides in Kerala or sea erosion or thunder or lightening,
that is not the case of Kerala alone but they are not included. But that really affects not only the crops but also the lives of
the people.

Antony Ji knows it well that Kerala has a very lengthy sea shore, about 600 kilometres. But at the same time, sea erosion
is not included. In Wayanad district alone, there were landslides in which some of the villages, some of the places
disappeared due to those landslides. But that is not included. So, how can the State Government meet this huge loss? So,
there should be a change in the norms of the criteria prescribed by the CRF or the NCRF.

The other point which I want to make it clear is regarding the compensation given to each item. You see, that in rubber,
the farmer can get the yield, if he nurses it at least seven or eight years. Then only, he may get some yield from that. If
there is a loss, we prescribe only Rs.60. That is true in the case of areca nut, coconut, banana or any other plant. So, there
should be a change in the case of the compensation prescribed for these items.

You are well aware of the fact that in the Estimates Committee, we asked this question to the Agriculture Ministry whether
they have made any suggestion to revive the norms but they have not made. I want to know who are responsible for this.
The State Government is not consulted. The Agriculture Ministry is not given. So, the Thirteenth Finance Commission, I
think, is going to change the norms. But the Ministry has to give or the State Government has to give. These norms have
been prescribed years back but many changes have taken place in regard to price rise and also living standards. So, these
issues have to be taken seriously.

Sir, in this connection, I would like to point out some issues with regard to Kerala. Last year, Kerala experienced a very
severe flood situation. Out of 46 Taluks, 539 villages were affected seriously. About 12 lakh people were affected. In the
Northern Districts alone, 11 rivers were overflowing. As a result, people, who were in the two banks of these rivers, were
affected. Districts like Wayanad, Kozhikode, Cannanore, Malappuram and Kasaragod were seriously affected. We lost 127
valuable lives; 150 houses were completely destroyed; and 21,252 houses were partly destroyed. About 30,000 people
were rehabilitated. There was a loss of agricultural crops. The area comes to about 26 hectares of land. So, due to this
heavy rain, a large number of National Highways, PWD roads and village roads were heavily damaged.



I really appreciate Antony Ji and Ramachandran Ji that they have sent a special team and army people to give assistance.
MR. CHAIRMAN : Please conclude.
SHRI P. KARUNAKARAN : Sir, I have to say something with regard to Kerala.

But at the same time, the Central Team had visited to assess the situation. There we see the disappointment. The Central
Team had come and discussed with the State Government officials and then they returned. The information given to the
State was that the financial assistance has to be met with the assistance given through the various Departments. There
was no fund. Though this is known to the hon. Ministers of Kerala alone, a special fund was not given. This is very
unfortunate. This is not the first thing. You see in 2008 also, when there was an untimely rain, the loss was estimated at
Rs.1,431 crore. As per the strict norms, we were really eligible to get Rs.240.88 crore.
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But not even a single paisa was released. This year also the State deserves Rs.334.30 crore. But the Ministerial
Group has suggested not to give any special assistance, but include the assistance in the Plan Fund. As a result of strong
protests, the Government has released Rs.61 crore, but that is also under the CRF and 75 per cent of the balance amount.

I would like to make one more important point. We discussed with regard to the climate change at the global level. It is
known to all. It is not a question of temperature or human life alone; it also affects crops. In some parts of Kerala, not only
due to floods and drought crops are affected, but also due to the climate change crops are really ruined. But we are not
taking into account all these issues. How can a farmer or even the State meet this situation? In the changed new situation,
how the climate change affects crops and how it affects the life of farmers also should be taken into account.

The Government of Kerala has already given a representation with regard to the funds that have to be allotted and
also changes in the norms of CRF and NCRF. Adequate compensation has to be given to farmers. The three Ministers from
Kerala who are sitting here are well aware of these facts. Shri Chidambaram also is always kind to Kerala. All of them may
kindly these issues into consideration.

I also lay my speech on the Table of the House.

*The second major complaint from the side of the State Government is inadequate assistance given by the Centre.
Though the State Governments submit the actual accounts due to various reasons, Central team makes only partial
payment. Here the actual loss is not met by this Central assistance. So there should be a thorough charge in fixing the
norms for the compensation.

Here also there are various problems faced by the farmers as well as the State Governments. Many of the natural
calamities are not included in NCRF. This is really a very serious issue that we have already advised the Central
Government as well as the Planning Commission. Sea erosion, landslides, lighting thunder etc.

are not included in the list. This really makes huge loss to the State who will be given compensation the victims. We have
been rising this issue in the House for many times. It was stated that 13t Finance Commission would revise the norms. I

Other issue is the inadequate compensation to various items. For example for the loss of a rubber tree, the
compensation is Rs. 60/- and the farmer has to work the rubber plant for six or seven years to get the yield. So the
compensation is inadequate for a coconut tree and banana and for the loss of these trees and

*3€|* This part of the Speech was laid on the Table.

plants the compensation fixed by the Government is very meagre. So the review of the norms, the compensation fixed has to be
changed.

Last year Kerala experienced very severe flood situation. Out of 46 talukas 539 villages were affected. About
11,97,467 people were affected. The northern districts alone eleven rivers were overflowing which resulted huge damage
for the people who lived in the banks of the rivers. Districts like Vaynad, Kozhikode, Kannur, Kasargod were seriously
affected. As a result 127 persons lost their lives and were completely destroyed. 21252 houses were partly damaged.
Around 30,000 people were rehabilitated. There was a loss of 25948 hectars of Agricultural crops. Due to the heavy rain
large number of national highways, PWD roads and other village roads are heavily damaged.



I appreciate that the Central Government has sent disaster management team and more valuable services. State
Government has released about
Rs. 50 crore for immediate relief. Central Government team also visited the State to have on the spot study with regard to
the serious situations. Though Central Government has convinced the severe situation in Kerala, no special fund under any
head has been released. The decision informed to the State Government was that the financial schemes under various
departments can be utilized for the relief works and that fund would be considered as the central financial assistance
means that there is no fresh financial help to the State. This is really unfortunate.

This is not the first instance in Kerala. In the year 2008 when there was untimely rain, the loss was estimated 1431
crore. With regard to the norms itself the State Government had to spend atleast 214.88 crore. But not even a single rupee
was sanctioned.

This year the State deserves to get 334.30 crore rupees to meet the flood situation and the severe damage incurred.
But the inter ministerial group has suggested not to give any special assistance but to include the assistance of the plan
fund. As a result of strong protest Government at least released 61.26 crores and that also the 75% of rest amount of the
CRF.

The fishermen also face serious difficulties since they are not given adequate compensation when their boats and
nets are lost. And a set of boats and net cost lakhs of rupees, the amount as compensation as they receive is meager.

Since natural calamities have become a frequent instant in our country, a permanent effective disaster management
scheme should be organized. The norms have to be changed. Many items which are excluded from the list should give due
importance. The State of Kerala has repeatedly submitted to give to sanction adequate funds to give relief to the poor
people and also to compensate the heavy loss incurred due to the unforeseen natural calamities.

Now we discuss the climate change at the global level. The change in climate seriously affects various crops, and the
cultivation is affected. Measures should be taken to face this challenge of climate change and help the farmers.*

DR. PRASANNA KUMAR PATASANI (BHUBANESWAR): Mr. Chairman Sir, in regard to the Central assistance for floods and
drought, I may like to draw your kind attention to the following few lines.

Once again the BID Government in the State of Orissa has accused the Congress led UPA Government at the Centre for
adopting a step-motherly attitude towards the State. This time they have also alleged that the State has always been
neglected by the Centre in terms of flood assistance in comparison to other States. The hon. Prime Minister Dr. Manmohan
Singh has recently announced that floods in Andhra Pradesh and Karnataka are a national calamity. He declared Rs.1000
crore as relief assistance to the concerned States.

16.03 hrs.
(Shri Arjun Charan Sethi in the Chair)

But Orissa, which faces the wrath of floods every year is unable to get the similar treatment from the Centre. Whatever
was given to Andhra Pradesh is justified. But the Centre should also treat other States including Orissa on an equal footing.
Moreover, the then Union Home Minister, after visiting the flood affected areas of Orissa last year, had announced Rs.500
crore assistance. But only Rs.98.87 crore has been sanctioned. As if this is not enough, the Centre has asked the State
Government to refund Rs.80 crore which it had earlier got to carry out relief and rehabilitation work in the flood affected
areas.

Orissa has declared 15 districts as drought affected; 3264 villages and 41 wards in nine municipal areas as affected by



drought. I can draw the attention of the Government that the survey work block-wise is also not justified. The survey work
should start at the grassroot level, that is, at the Panchayat or village level.

The roads built under the Pradhan Mantri Grameen Sadak Yojana are damaged because of the floods. There should be more
grants to repair these roads not only in the entire State of Orissa but also for the entire country. I would like to draw the
attention of the august House to one aspect. We are now in winter season. But where is the winter? Last year we were
enjoying the winter. But this year the summer is dominating even in winters. Nobody is thinking as to what will happen
tomorrow.

Sir, recently in the newspapers and in the media there was a report. Everyday they are declaring and warning us as to what
would be the life in India and also in the world by the year 2012. There is a cinema also on this subject. Through cinema
also this is being said. The people are not able to get the tickets to this picture. Even black-marketing is there. But the
tickets are not available. People are enjoying the cinema.

MR. CHAIRMAN : Hon. Member, hon. Minister would reply to the debate at 5.30 p.m. Please try to conclude.

DR. PRASANNA KUMAR PATASANI : Yes, Sir. Within five minutes I would conclude. I am telling that nobody is bothering
about the nature. Why is it happening? It is because every man is releasing his stress, tension, fatigue in the air and that is
getting accumulated in the air which is resulting in famine, floods, war and drought. It is by nature and promulgated by law.
It is promulgated in this august House, the modern temple of democracy. It is not visible to the common eye. It is
invincible, it is not recognised by law. It is framed by the law against the laws of the nature. You do not know how to tune
your body and mind. You have to suffer. The country will suffer positively because you are living everyday through your
Karna Pisachi, the mobile yantra, the mobile phone, through laptop and are using modern techniques. Everybody is in
tension. Everyday is stressful. The modern life is also going to be in that state. I do not know what would happen.
Therefore, the life of the country would be affected.

Everyday people are cutting the trees. The tree will cut us. Everyday you see the weather. The global warming is there.
Therefore, the natural calamities are possible anytime. So, in the following words the holy masters were praying to the
God, to heaven to see their country progress in the modern times where through the wind of science we are perceiving the
horizon which is poisoned by we people.

"forRaet Sfiferrar ufsere Rifga frr foremy,

offerasft ciforel SeIGers usH, sicaras qfieL st "

Therefore, I pray the nature and see how to protect the nature. Only by that there will not be any natural calamity.
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SHRI S.S. RAMASUBBU (TIRUNELVELI): Thank you, Mr. Chairman, Sir.
MR. CHAIRMAN: Hon. Member, I would be able to give you only five minutes to speak.
SHRI S.S. RAMASUBBU : All right, Sir.

Natural calamity is an unexpected thing, and our country is confronted with flood, drought and also heavy rains occurring
sometimes. In the previous session of Parliament, we were elaborately talking about the drought situation affecting various
States of our country. Most of the agriculturists were affected due to the drought condition, and the prices were also rising
in our country because of the unexpected drought condition.

Now, we are faced with flood situation in various States at different levels, especially, in Karnataka, Andhra Pradesh,
Gujarat, Rajasthan and most of the southern districts in Tamil Nadu. Ooty, Tuticorin, Nilgiris, Nagapattinam and, especially,
Tirunelveli areas are heavily affected because of the unexpected cyclone and heavy rains in these areas. Under these
situations, the Government has taken various steps. Our able Prime Minister, our able Home Minister and our Chairperson
Mrs. Sonia Gandhi took immediate action. They visited Andhra Pradesh and Karnataka and have taken immediate steps for
rehabilitation, after assessing the situation in those areas. Our UPA Government is really doing a good job for the people of
our country. Shri Ananth Kumar, the BJP Member, one Communist Party Member and some other hon. Members said that
the steps being taken by our Government are very slow. I would say that it was a wrong notion. Our hon. Home Minister
made on-the-spot visits immediately; he immediately toured the flood-hit areas in the two Southern States and told the
State Governments that once they utilize 75 per cent of the Calamity Relief Fund, the States concerned may draw further
amounts from the National Calamity Contingency Fund. He announced it there itself. He said that within two days or within
that week itself he would take immediate steps. Our UPA Government has taken immediate steps and nobody, no
Opposition Party, can deny it. Our Government is always for the people.

When there was drought, our Prime Minister immediately announced a relief package of Rs. 1,472 crore for the drought-
affected States. He has taken immediate steps, and money was also provided from the natural disaster relief fund.
Previously, when there were floods, to defend the agriculturists, our Government had announced a loan waiver amounting



to Rs. 75,000 crore. These measures are not only helping the poor people, but also the drought-affected people. The
droughts and floods are nothing but natural calamities. Even then, we should have the ability to forecast these natural
calamities much in advance so that we can take immediate steps. Therefore, our Government is giving more and more
importance towards forecasting.

I would now like to highlight one important point. During the Tsunami period, most of the people living on the seashore
have been affected; most of the people belonging to the fishermen community have been affected. In my constituency,
Tirunelveli, many villages like Ovari (Idyankudi), Indinthakarai in the seashore area — there are 14 such villages in the
seashore area — were affected. Now-a-days, the sea level is rising because of global warming. Due to the changing climate
situation, the sea level is also rising and as a result, people living in these seashore areas are affected very heavily; their
houses, and the roads are damaged; they are not able to do fish harvesting, and they are not having the land to secure
their boats. There is such a situation there, and our Government has to take some steps by way of constructing groins in
that area — groins are the protecting walls — to protect the people living on the seashore. One such area is Nagapattinam
in Tamil Nadu; Ramanathapuram is another area where people living on the seashore have been affected. They will have to
be protected. Our Government is taking the steps to protect the people from these natural calamities. In this respect, all
the people, including all the Opposition Parties, must have one opinion in regard to protecting the people from such
disasters because it is a natural calamity.

When there is a heavy flood, the floodwaters must be channelled through a separate river There are water disputes
between almost all the States in the country. These disputes can be solved only when there is a separate river run from
Kashmir to Kanyakumari into which the excess flood water can be channelled. Then only a solution can be found to the
problems of flood and inter-State water disputes. This can also help the agriculture sector in the country.
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SHRI H.D. DEVEGOWDA (HASSAN): Mr. Chairman, I am also one of the Members who has given notice under Rule 193 to
discuss about the natural calamities. Sir, the hon. Home Minister is present here. I do not want to make a lengthy speech.
Every year, this country is facing on the one side, drought, and on the other side, high floods. Due to that, other damages
are taking place, about which I do not want to narrate as to how river courses are going to be changed, soil erosion, crop
losses, animal losses, human life loses, etc. Everyone of us knows these problems. I do not want to mix politics here. But
unfortunately, I wanted to bring certain events to the notice of the hon. Home Minister. Whether it is Orissa, Bihar, Assam,
Karnataka and Tamil Nadu, every year we see floods in these States. Since 1991, I am the Member of Lok Sabha, barring
two years in 1999 and again in 2002, I came back. I am watching irrespective of political party in power, everybody is
seriously concerned on this issue.

One of the senior-most Socalist Member I know, he said about the river linking. It is the baby of late K.L. Rao. I do not
know. Hon. Home Minister may know whether anybody has thought of linking of rivers much earlier. When Madam Gandhi
was the Prime Minister, Shri K.L. Rao thought that this country's problems can be solved by linking the rivers. That is a
different issue; I do not want to deal with that matter. Today, I am only worried about Karnataka. My friend, Shri Ananth

Kumar is here. If I say what actually is going on, on the ground, let him not think that I am trying to mix politics. There is
no question of mixing politics here. Every farmer is a farmer; whichever community they belong to, I am not bothered;
whichever political party they have supported, I am not bothered; but primarily I am concerned with the situation that is
prevailing in Karnataka. He also knows some of the developments. If they come together, well and good; at least, they
should try to rise up to the occasion, and do with whatever assistance that is given by the Government of India, or by the
State and the Centre collectively — CRF is there; if it is going to be properly operated, I have no problem. But things up to
today, how it has happened? Some people wanted to construct lakhs of houses, by spending Rs.50-100 crore, maybe with
concrete also — I am sorry; I cannot say it is concrete, not the Indira Awas Yojana type houses, which comes for Rs.50,000
or so. They said something like concrete houses, with spending more than one lakh of rupees. Am I correct, Shri Ananth
Kumar?

According to his own 'say', I do not want to mix matters; because of the Chief Minister's popularity, and the way in which
he has run the administration for one-and-a-half years as the Chief Minister — I do not want to raise the law and order
situation, which is a separate issue — he said that nearly Rs.2000 crore was collected; the people of Karnataka
spontaneously came forward and gave that much money to help the needy people. I do not know whether that amount of
Rs.2000 crore has been actually received or whether they had made the promises to construct houses in different areas,
after the land and other things are acquired and made available to the concerned philanthropists. I do not want to take up
that issue.

But the situation today that is prevailing in Karnataka is that the people are on the streets. The Chief Minister has gone and
he has also gone to some places last week and laid the bhoomi pooja. There are two things. Immediate relief should be
provided; I am going to say 'decent living'; at least food, shelter and cloths are necessary. People have helped by giving
cloth and food. But I must tell you very plainly that they have opened ganji kendras; after 4-5 days, the ganji kendras have
stopped. This is the ground reality; Shri Ananth Kumar also can verify it. The people today are struggling. Again there is a
lot of complaint; it is not because of Shri Ananth Kumar's mistake or anybody else's mistake; it is the local people who try



to prevail in the administration. That is why, once when Shri Atal Bihari Vajyapee was the Prime Minister, I wrote a very
strong letter about calamity or earthquake — whenever such calamity comes, the disaster management committee should
be formed at the national level; that is the letter that I wrote during 1998 or 1999, when Gujarat was affected very badly by
earthquake.

Today, the Government of India's first task should be this. I would like to make this request — whether the funds that is
released is going in a proper manner or not. Today morning, it seems on the issue of law and order you have sent some
representative. At this stage, I am not going into whether you are permitted to do so or not. I would like to know whether
the money being released by the Government of India is really going in the hands of the needy persons. A lot of people are
in the streets. They are homeless today. Their cattle have been washed away. They have no bullock to plough and reclaim
their lands.

On watching the electronic media people becoming homeless and losing their animals in flood, I contacted the Prime
Minister over phone and humbly requested him to visit both Karnataka and Andhra Pradesh. He told me that he has fixed
his visit to Arunachal Pradesh and would not be able to come here and would ask his Principal Secretary to coordinate. On
the same day, I wrote the letter. I will not say whether the State Government has failed or it had acted successfully at that
time. That is not the issue to be debated here. This is a separate political platform and I do not want to use this House for
debating that.

I wrote a letter and made a request to the Prime Minister and within two days the Congress (I) President, Madam Gandhi,
the Home Minister and also the Law Minister visited Bellary and other parts of Andhra Pradesh. The hon. Home Minister
met the Chief Minister separately, discussed with him and gave an assurance at that time. This is what I have read in the
Press. Ultimately, when the hon. Prime Minister visited the State he said that he is going to release Rs.1000 crore. Further,
he has also said that the Government of India will also give Rs.1 lakh per family, it any Member washed away. He also gave
assurances on various other problems being faced by the State.

Sir, I do not know the exact Natural Calamity Relief Fund that has been released to the State of Karnataka. According to
the Finance Commission's recommendation, in five years we may get about Rs.250 crore. The hon. Home Minister may
have the latest figures but during our regime, while accepting the Finance Commission Report we had fixed certain amount
to each State. There had been a revision to that and I come to know that under this fund, a State may get Rs.39 crore per
year and in five years they may get Rs.250 crore or Rs.200 crore. I would like to know the exact money that is being
released and how it has been spent. Everything has to be accounted for.

Last year I wrote a letter to the then hon. Finance Minister, who is now the Home Minister and I have the highest
regards for him. In my home district 55,000 hectares of potato crop was totally damaged. Not even one Gunda was saved
because of heavy rains. I wrote to the Chief Minister, the Prime Minister, the Agriculture Minister and the Finance Minister.
After four or five months we were able to get Rs.800 per acre of the affected area. I do not blame anyone because that is
the amount fixed. So far as paying compensation to the farmers on losing their properties in flood is concerned, we are, 1
think, following the colonial rule. It has been my experience as Prime Minister for ten months. Please look into this.

A farmer spends Rs.21,000 per hectare. This has been reported by the Horticulture Department. You forget about their
return, it is the amount spent and they give only Rs.800. Fortunately, the Government of India have, at least, released
Rs.800 but the Government of Karnataka has not released even one rupee. I would say only that much.

Last year in my home district, farmers lost the cash crop. They have to survive only on that cash crop. There is no other
cash crop like sugar or other crops. This year the farmers have themselves changed the crop pattern and have switched
over to maize and 2,78,000 tonnes of maize have been produced. I have written letters to the Minister of Agriculture and
the Prime Minister. You have fixed the support price for rice and wheat. I know that. That is not from today but it is what
the Government of India is doing. They support mainly these two crops to encourage the farmers. I am not going to
discriminate between the State and the State. But these are the two crops that we are supporting. What is the market
intervention scheme? When you were the Finance Minister, you had provided some money in your Budget of 1996. What
happened to that? I would like to know whether the market intervention scheme still exists. For which type of crop, market
intervention scheme is going to be implemented? Please tell us about it through this House. For the maize crop, I have
been forced to tell to the Press that I may have to sit on dharna as a former Prime Minister before the State Government
because they are not responding to my call. The Government of India has fixed Rs.834 as the minimum price. But who is to
purchase? Who is to operate? Where is the fund? With great struggle, I contacted the Food Secretary, Government of India;
I contacted the Agriculture Secretary, Government of India; I contacted the Chief Secretary, Government of Karnataka; and
I also contacted the Principal Secretary to Chief Minister. Somehow the Principal Secretary to the Chief Minister said that
Rs.50 lakh would be released as a temporary relief for 278000 tonnes. I leave it at that stage.



We are discussing about farmers. Everybody is coming from farmers community. I am not going to discriminate between
BJP or Congress or JD(S) or small party. I do not want to debate on this. These are the three memoranda submitted by the
hon. Chief Minister in July 2009. Sir, I was in my home town but when I came to know that this is going to be taken up by
Shri Ananth Kumar, I rushed from there. I am only saying that they have submitted them. It mentioned 167 human lives
and 1161 livestock losses; 10877 houses damaged; and 134926 hectares of agricultural crop damaged.

I do not wish to read the figures because it will consume the time of the House.
MR. CHAIRMAN : The time is limited.

SHRI H.D. DEVEGOWDA : Sir, I know that but this is a very important matter. I do not speak unnecessarily. I never rise to
speak when even other serious matters are raised in the House. But this is an important matter.

Sir, so the first memorandum was submitted in the month of July. Then there was the second memorandum in the month of
August. Finally, there was another memorandum in the month of October. These were the three memoranda submitted by
the State Government under the leadership of the hon. Chief Minister of the State. What was the amount they requested for
and what was the amount released? The amount released was just Rs. 1,000 crore. Today, every hon. Member from the
State of Karnataka has been circulated with this booklet. The State had asked for a sum of Rs. 7,000 crore. I myself was in
office and so I would not try to make any observation about the decision made by the Government. Naturally there would
be some adjustments in the form of tax apportionment from the Centre to the State; then Plan Assistance would be
adjusted and all. But I do not know as to how much of this thousand crore sanctioned has been released so far. How much
amount has been released under the Calamity Relief Fund? I do not want to take the name of any State and blame any
State. The Government may say that they have, maybe, political compulsions or any other thing. But the Government talks
of packages. But a package is outside the Budget announcement but I do not know if that is going to be ratified through the
Supplementary Demands and all those things. I would not like to comment on that.

16.53 hrs.
(Dr. Girija Vyas in the Chair)

SHRI H.D. DEVEGOWDA : A sum of Rs. 35,000 has been announced for fully damaged houses. But there is a complaint by
the people in this regard. If the Government proposes to set these complaints right, then people will appreciate it. I saw in
the electronic media, I could not visit the places because of bad health, and you all also must have seen it but one of the
former Chief Minister of the State had visited it and once upon a time you all were good friends ...(Interruptions) The other
issue is something different. I have to appear before the Supreme Court and I do not want to discuss that here. I know all
these things. I am fighting for the poor people; I am fighting for the farmers — I do not know whether I will get an
opportunity to enter this House or not, I am not bothered — and till my last breath I will fight against the injustices being
done against the farmers of Karnataka. The question that I would like to pose is whether the money that has been released
is going to the needy persons or not. I would not like to bring in their internal party matters here. We are only concerned as
to how the money being sent is being distributed. The Government could send a Central team to West Bengal to look at the
law and order situation of that State, is it not possible for the Government to send a Central team to oversee this aspect of
how money is being spent? ...(Interruptions)

SHRI ANANTH KUMAR (BANGALORE SOUTH): Madam, I have an objection. The hon. Former Prime Minister has taken my
name four times.

MADAM CHAIRMAN : He is not yielding.
...(Interruptions)

SHRI H.D. DEVEGOWDA : He has himself seen in the electronic media as to what kind of complaints are being
made...(Interruptions)

MADAM CHAIRMAN: Shri Devegowda, you may please address the Chair.



SHRI ANANTH KUMAR : Madam, he has continuously been referring to me...(Interruptions)
MADAM CHAIRMAN: If there is time, I would definitely give you a chance. There is no need for any explanation.
...(Interruptions)
MADAM CHAIRMAN: Please address the Chair, Shri Devegowda.
...(Interruptions)
SHRI ANANTH KUMAR : Madam, he has been continuously referring my name four times....(Interruptions)
MADAM CHAIRMAN: Definitely, I will give you time to speak.
...(Interruptions)

SHRI H.D. DEVEGOWDA : Madam, I have been urging the Union Government on this issue not only today but also when I
was the hon. Member of the House when Gujarat disaster took place. At that time itself, I wrote a letter to the hon. Prime
Minister, Shri Atal Behari Vajpayee, to constitute a Disaster Management Committee. He has constituted it or the UPA has
constituted it which I do not know. Subsequently, the Disaster Management Committee was constituted. Only once or
twice, it met and it closed. I also know this. So, what is the amount released under the Calamity Relief Fund and what is
the amount released under the Plan by your goodself? The State Government has collected about Rs. 2000 crores through
philanthropists. Out of it, how much have been released to the beneficiaries? It is because they have collected it under the
best administration headed by the present Chief Minister. People spontaneously contributed money.

Madam, I have not gone through all the points of the memorandum. There are a lot of issues which I am not referring to
due to lack of time. Unfortunately, the Central team does not visit the southern part of Karnataka which has been affected.
When they have asked the media persons, they told that they have no time to visit but they have got all the materials, facts
and figures to show that southern part of Karnataka was affected. This was told by the team sent by the Government of
India. It is our misfortune or fortune on which I do not want to comment. The hon. Home Minister is here. An amount of Rs.
1 lakh per head was announced for those who have been washed away by flood. This amount was announced by the
Government of India. Has it been released to all those people washed away either by Cauvery or Krishna or Kabbani or
Hemavati or Tungabadra? I want to know on this point. The hon. Prime Minister has said that he is going to release Rs. 1
lakh per head who have died due to flood.

I request the hon. Home Minister to give some information on the issues which I have raised when he responds to the
discussion. Due to time constraint, I am not able to raise all my points. Otherwise, I wanted to raise more issues. I would
raise them on some other occasion when problems faced by farmers would be discussed.

With these words, I express my sincere thanks to the Chair for having allowed me to speak.

MADAM CHAIRMAN: Shri Sivasami may speak now.

SHRI ANANTH KUMAR : Madam, he has referred my name four times. I want to respond....(Interruptions)

MADAM CHAIRMAN: He has referred only to the speech. It will be a new practice which I do not want to start.
...(Interruptions)

ATufer #E1CY & 3Mubl Ut & AR dietol darel &, d ALE Al A qD SIAE ol 89 oIS URUICT 95 ofdl D

SHRI ANANTH KUMAR : He has mentioned my name and some facts. So, please allow me to clarify. ...(Interruptions)

AN #AAGA & GEIRI AR oldl BreTelr 8 Asl IS JAdrer-SIarel o188l 8T 8

SHRI ANANTH KUMAR : I object to what he is saying. He has referred me again and again. You have also assured me that
you will allow me to speak. ...(Interruptions)

FANTULT AEIG & 311U BI3A D AT DI-UIC B2 UD SIdIC a2 dlctol Il 3, a8 D& §ol| 3MU 308 Tl SIS

&€ | (cxeor)



HANTUT ABIGA & 3 ol UIFURI oldl SICiol|

ofl sfeid PR ! IE oIS WA o1dl 3 You have assured me that you will give me an opportunity to clarify. ...(Interruptions) He
has referred my name directly.

MADAM CHAIRMAN: Please cooperate with the Chair.

...(Interruptions)
Fymafer #8c ¢ sudt urdf & St Ace 3, A dickat.

...(Interruptions)
MADAM CHAIRMAN: Only the speech of Shri Sivasami will go on record.

(Interruptions) G€; *

*SHRI C. SIVASAMI (TIRUPPUR): Madam Chairman, I would like to point out that our country has varying climatic
conditions and geographical conditions. We have been witnessing natural calamities almost every year in the form of
cyclones, heavy rains, droughts and earthquakes. Our country is spending several crores of rupees continuously every year
either in the form of drought relief or in the form of flood relief. Recently, heavy downpour and incessant torrential rains
have devastated causing huge destruction in Tamil Nadu and some of the southern States like Andhra Pradesh and
Karnataka.

In Tamil Nadu, Nilgiris district which has got the world famous hill station Ooty faced with natural calamities in the form of
heavy rains and several landslides. Many people lost their lives and properties. Vast stretches of cultivable lands and
plantations have been affected. Road connectivity between Coimbatore and Ooty remained cut off for several days. Many
towns and cities in Karnataka and Andhra Pradesh were virtually floating on waters due to unprecedented heavy rains.

Though it is a continuous tale, we have been waking up only when natural calamities strike us badly every year. We take
steps to provide relief measures. We are yet to evolve a permanent mechanism to forecast well in advance the onset of
such natural disasters. I would like to say that we have failed to find out a lasting solution, an effective alternative to
overcome natural disasters by way of taking effective preventive measures well in time. We cannot stop natural storms. We
cannot stop natural rains. But we can definitely take steps to mitigate the sufferings of people that accrue to them due to
drought, flood, famine etc. We can only get a negative reply when we raise a question as to whether we have taken any
positive steps in this direction.

We witness annual flood havocs in the northern part of the country and most often, drought conditions hit the southern part
of the country. I would like to record in this House a peculiar situation available. It is natural that there could be natural
differences between the north and the south. From one State to another, there can be different climatic conditions and
resultant situations. It is quite peculiar that in my constituency, we find different natural conditions between two adjacent
districts. The Bhavani River, that flows in the vicinity of my constituency, was overflowing due to heavy downpour in the
hills of Nilgiris. People living in the embankments of the River Bhavani in the districts of Coimbatore, Tirupur and Erode
were heavily affected. They have suffered heavy loss to their properties and livestock. Some of the common people have
also lost their lives. While such of those affected were getting relief and extended with relief measures, there were drought
conditions in the neighbouring district through which the same river Bhavani is flowing. Does it not look peculiar? Avinasi,
Oothukuli, Perundurai and Tirupur are the areas that witnessed drought conditions and acute drinking water shortage. The
villagers in these taluks were crying for drought relief measures more or less at the same point of time.

Here, I would like to urge upon the Government of India to evolve such suitable preventive measures like completing
Athikkadavu-Avinasi Canal Scheme, which will help to effectively siphon off the flooding waters from River Bhavani that can
be conserved in small ponds and tanks in that area which has got depleted groundwater level going far below 1,500 feet
and more. The villages in the panchayat unions of Nambiyur, Avinasi, Oothukuli, Perundurai and Tirupur must be
encouraged to store the flood waters from River Bhavani whenever they flow with fury. This would be possible only when
Athikkadavu-Avinasi Canal Scheme is completed. This is a long-pending demand of the people of the area. Somehow, this is
not taking shape as yet. This Scheme will definitely help the Government to overcome the problems faced by both, the
floods on the one side and the drought conditions on the other. There could be a huge saving also. Thereby, the funds that
are annually spent in the form of flood relief and drought relief measures, can be better utilized for the welfare of the
people in the form of various developmental works.



I would like to ask of this Government whether they are contemplating such lasting measures. I urge upon the Union
Government to apportion funds for completing this Athikkadavu-Avinasi Canal Scheme to help the people of these districts.
It is a far cry, long-pending, much delayed and continuously neglected demand. ...(Interruptions)

MADAM CHAIRMAN : Mr. Ananth Kumar, please let him finish. You may speak later, as a special case.

*SHRI C. SIVASAMLI : I urge upon the Union Government to take up this Athikkadavu-Avinasi Canal Scheme as a fore-runner
to the interlinking of inter-State rivers and also as a precursor to the linking of the River Ganges with River Cauvery. The
Government would be able to save the money that is being spent on flood relief measures and drought relief measures by
way of evolving suitable preventive measures and lasting water management measures like watershed management etc.
through interlinking of rivers. ...(Interruptions)

MADAM CHAIRMAN : Mr. Ananth Kumar, let him finish first.

*SHRI C. SIVASAMI : Ooty town in the Nilgiris that has been heavily affected by the recent landslides must get suitable
compensation from the Centre at the earliest. Layerwise supporting walls must be erected and mud bunds must be raised
to prevent such landslides in the future in the Nilgiris area. The Centre must come forward to apportion more funds to help
the people of Tamil Nadu to overcome the sufferings they have undergone in these rain-caused floods and landslides that
had resulted in huge loss to lives and properties, cultivable lands and plantations.

With this prayer, I conclude my speech.

17.00 hrs.

MADAM CHAIRMAN : Shri Ananth Kumar, you are a senior Member.
...(Interruptions)
MADAM CHAIRMAN: The hon. former Prime Minister referred to your speech.
...(Interruptions)
Fsmafer AEIGAT & 3MUSD Sl 3Pl AFaR &, 3oID! IS, d 33 U2 dicio)
... (craeer)
Asufer kG & yaens Sioft Sft o ersa § St &, a s 9
G€ | (catmor)
MADAM CHAIRMAN: I will not allow this. I am sorry.
...(Interruptions)
MADAM CHAIRMAN: I can give you a chance only once.
...(Interruptions)
MADAM CHAIRMAN: You cannot speak twice on the same subject.
...(Interruptions)
MADAM CHAIRMAN: Only Shri Sivasamy's speech will be recorded.

(Interruptions) ...(Not recorded)

AN ABIGAT: 3T YgeliG Sioft it @) i w2 difdie, a ©s J9y

...(caeret)



MADAM CHAIRMAN: Let him finish first. He is speaking now.

...(Interruptions)

MADAM CHAIRMAN: I do not want any disturbance in the House.
...(Interruptions)
MADAM CHAIRMAN: It is a very serious subject. Please listen to him.
...(Interruptions)
MADAM CHAIRMAN: Let him finish.
...(Interruptions)
MADAM CHAIRMAN: You cannot address the Chair in this way.
...(Interruptions)
MADAM CHAIRMAN: As a special case, I will allow you. But let him finish first.
...(Interruptions)
MADAM CHAIRMAN: You cannot order the Chair like this.
...(Interruptions)

MADAM CHAIRMAN: I never assured you that you will be called immediately after him. I will definitely allow you. When I
have called some other Member to speak, you should cooperate. Let him finish first. He will finish in five minutes. Do not
quarrel in this way. Cooperate with the Chair.

...(Interruptions)

MADAM CHAIRMAN: Let him finish first.
...(Interruptions)

MADAM CHAIRMAN: You cannot challenge the Chair. I will allow you just after he concludes. Please cooperate.
...(Interruptions)

MADAM CHAIRMAN: Let him finish his speech first.
...(Interruptions)

MADAM CHAIRMAN: Now, he has concluded. As a special case I am allowing you. Please wind up in two minutes' time.
...(Interruptions)

SHRI ANANTH KUMAR : Madam, shall I tell you one thing? I respect you. I never wanted to get up. Hon. former Prime
Minister took my name and mentioned my name five times continuously. When I got up and requested you to allow me, you
said that you will be giving me time.

MADAM CHAIRMAN: Okay. I have given you time. Do not waste the time.

SHRI ANANTH KUMAR : Firstly, the utilization certificate of Rs. 500 crore has already been sent to the Government of
India. ...(Interruptions)

MADAM CHAIRMAN : I would not allow any debate now. Shri Ananth Kumar, you please finish in two minutes time.

...(Interruptions)



MADAM CHAIRMAN: Shri Ananth Kumar, I gave you time as a special case. You just finish in two minutes.
...(Interruptions)

MADAM CHAIRMAN: Please cooperate. I will give you time afterwards.
...(Interruptions)

SHRI ANANTH KUMAR : Madam, the utilization certificate of Rs. 500 crore has already been sent to the Government of
India from the Government of Karnataka.

Secondly, the Ashray programme of building houses for Rs. 1 lakh has been initiated by the Government of Karnataka and
the sponsorers have come forward from the Corporate Houses and from various Peethadhikaris saints. The Government of
Karnataka is giving them land, giving them infrastructure and they themselves are building the houses. The Central team
came one month back and since then one month has elapsed, they have not given their appraisal. If they have given any
appraisal, then they should present it. In the All-Party meeting regarding the flood relief, the JD(S) State President and the
former Chief Minister, Shri H.D. Kumaraswamy, was also present. He was also appreciative of the efforts made by Shri
Yeddyurappa. Devegowdaji has written a letter to the Chief Minister of Karnataka, and his son, both of them have been
appreciative of the efforts of the Government of Karnataka led by Shri Yeddyurappa. So, this is the case. He cannot, being
the former Prime Minister, say that the Government of India send another team to verify the accounts there because 95 per
cent of the victims have been paid their compensation and 99 per cent of people has been given compensation for
everything. Therefore, he cannot twist the facts. So, he should be with the Government of Karanataka and be with the
people of Karnataka. We expect Shri Devegowdaji, the former Prime Minister from Karnataka, to be with the people, to be
with the victims of Karnataka and he should not be playing politics in such a situation. ...(Interruptions)

MADAM CHAIRMAN: This is not the way. Nothing will go on record.
(Interruptions) €] »
MADAM CHAIRMAN: Sir, I do not want a debate. You are a senior Member.

SHRI H.D. DEVEGOWDA (HASSAN): I do not want to make any comment on his statement. I would only request the hon.
Minister of Home Affairs that on the basis of the utilization certificate, you try to verify whether the needy people have
secured their real compensation or not, if it proved false I am prepared to resign from Membership and quit . 3€]
(Interruptions). This is the money of the people. I am not against anybody. I am concerned with the people of Karnataka.
...(Interruptions)

MADAM CHAIRMAN: Shri Devegowdaiji, it is enough.
...(Interruptions)

MADAM CHAIRMAN: I would not allow any debate now. Now, I am calling Shri Nama Nageswara Rao to speak.
...(Interruptions)

MADAM CHAIRMAN: Only what Shri Nama Nageswara Rao says will go in the record and nothing else.

(Interruptions) €/ *
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e cot A ot ar IcurGet ot b SM9IDT 3| ...(RGEIET)

MADAM CHAIRMAN : Please take three minutes each now because at 5.30 p.m., the hon. Home Minister will reply to the
debate.
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SHRI BIBHU PRASAD TARAI (JAGATSINGHPUR): Madam Chairman, I am thankful to you for giving me an opportunity to
participate in this debate. When we are discussing natural calamities, we must think about climate change. Now, all the
Heads of State in the world are formulating their viewpoints relating to the Copenhagen Conference. At this time,
everybody on the earth is concerned about the climate change. Sudden change of climate is one of the factors for the
natural calamities such as flash floods, hurricane, super-cyclone, drought, etc.

Due to erratic monsoon and scanty rainfall, more than two-third area of our country is facing a serious drought situation.
My State Orissa is no exception to this situation. So, it is always subjected to the vagaries of nature every year.

Madam, hon. Members might not have forgotten the horrors faced by the people of Orissa during the Super Cyclone which

hit Orissa on 29t" October, 1999 and at that time, thousands of people died due to tsunami waves in my constituency of
Jagatsinghpur. Till today, most of the people, who lost all their properties during that super cyclone, have not yet been
properly compensated.

This year, we are reeling under severe drought conditions affecting most of the districts of our State. Due to regional
disparity, our State is yet to get financial assistance from the Central Government. Whatever amount that has been
demanded by our State Government and the hon. Chief Minister of Orissa, that amount has not been released by the
Central Government. Due to severe drought situation this year, there is a heavy loss in crop yield which is causing
hardships to millions of farmers. Everyday the farmers of our State are committing suicide. It is a burning problem in our
State. The farmers are unable to bear the burden of external loans and that is why they are committing suicide across our
State. So, the Central Government should take appropriate steps for giving financial assistance to our State. Therefore, I
urge upon the Central Government, through you, Madam, to waive the loan burden of the farmers and grant a special
package to our State to meet this challenge.

Then, sea erosion in the coastal line of our State is a major threat now. When the Paradip Port was built, at that time
Pandit Jawaharlal Nehru inaugurated Paradip Port. But the inaugrated spot Paradip Port is inside the sea at about 2 kms.
from the land. So, sea erosion is a major threat now to the coastal area of our State. In this context, I urge upon the
Central Government that a sea wall along the coastal line of Orissa should be built so that we can protect our people in the
coastal belt of our State.
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SHRI K. BAPIRAJU (NARSAPURAM): Madam Chairman, I am really grateful to you for giving me this opportunity. I know



about the time limitation. So many Members have already spoken. I do not want to compete with them, but I would like to
confine to the area which I have been representing for the past three decades, almost 31 years, from the Bay of Bengal.

The problem is this. When we talk about cyclone or flood, the worst sufferer is the farmer. To this farmer, whatever we do,
whatever we say, ultimately we feel that we have done very little. That is what we should feel. Especially, I just want to
thank the hon. Minister, Chidambaram ji, for the concern he has shown for the farmers for all the debts, for all the drought
and the cyclone sufferings. He has waived debts of the farmers to the tune of Rs. 68,000 crore through banks and all that.

For that, all the farmers owe him. I heard a proverb — "7ake care of the pennies and the pounds will take care of
themselves." It is a great saying. He is the one person who is always taking care of every penny in the exchequer and he
has contributed thousands of crores of rupees to the needy. He is the person who has really responded to the problems of
the farmers, and for that I would like to express our thanks to him and I am sure that he would again come to the rescue of
the farmers.

Madam, I do not want to make a lengthy speech. But out of my experience, I would like to make a few suggestions. The
persons who are being affected due to natural calamities are the farmers, the house holding people and the local people.

As regards housing, for the first time in this country, it was Indira ji who had proposed a permanent house to the
poor people. Before that, there were hardly any huts, and there was no realization of that by any Government that the poor
people should have a permanent house. It was her vision. She got built the houses in my constituency, and at that time I
was not a Member of Legislature. But in the constituency where I had represented as a Member of Legislature for four
times, it was for the first time in the country that she had started providing permanent houses to the poor people.

Madam, in the same constituency, I had the privilege of representing, and in 1986 when there was a cyclone, I did
move with the people. Of course, at that time, the State Government was headed by the other Party under the leadership
of Shri Rama Rao ji. But being a Congressman I took a lead and asked my District Collector to give immediate relief to the
affected poor people by giving a few kilograms of rice so that they could cook and live on their own during the distress
situation. For the first time, Madam, it was the then Collector, without any earlier Orders, had given, on my request, five
kilograms of rice to the affected people immediately. Now, this has become a practice in the country. Whenever there is
flood, immediately rice is distributed to the affected people. It is a practical approach which I have started in this country,
and it has become a precedent today.

Madam, Members have mentioned about interlinking of rivers. It is very necessary. This will solve our Inter-State
problems, the language problem and also the local problems. Of course, we cannot directly do it, and we have to go in for a
Constitutional amendment because under the Constitution, water can be regulated only by the State Government. Shri
Ananth Kumar has also welcomed the Constitutional amendment for that. It is very necessary.

Madam, in my constituency, one small Mandal &€} (Interruptions)
MADAM CHAIRMAN : Please conclude now.
SHRI K. BAPIRAJU : I am just watching the clock also. I know the time of the hon. Minister also.

Madam, in one Mandal, can you imagine that there were 178 millimeters of rainfall within a span of three and a half hours
to four hours? In that particular spot, can any people's representative dare to go there and see that area? I was quilty; I
was afraid to approach the people of this affected area in my constituency. ...(Interruptions)

MADAM CHAIRMAN: Now, you kindly conclude.
SHRI K. BAPIRAJU : Madam, please bear with me for just a minute.

The people were so great. They were not demoralized. They said: "What can you do? It is such a climatic condition. You
cannot do anything. But you ask the Government to do what they can." These were mentioned by the people. Are we not
grateful to them? Madam, I would like to tell that this is not directly with the Ministry of the hon. Home Minister but with
the Ministry of Agriculture. The Ministry is giving them the broken rice and the discoloured rice, and people cannot afford to
buy that rice. I would like to request the hon. Home Minister to suggest for providing good quality rice at a cheaper price to
the affected people and for evolving a permanent solution to this problem.

Shri Trivedi, the first Vice Chairman of the Planning Commission did mention that they have to allocate every year
continuously a fund for drought as well as flood-affected victims.



Simultaneously, the State Governments were also advised. But there was hardly any implementation. I am referring about
the Planning Commission of 60 years back. At that time, I was just a student, and I had read it. I just wanted to remind it
to this august House.

Madam, I am really grateful to you for giving me this opportunity.
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MADAM CHAIRMAN : Now, Mr. Pralhad Joshi.

You have been given only three minutes.



SHRI PRALHAD JOSHI (DHARWAD): Madam, what can I speak in three minutes? At least, give me five to six minutes.

MADAM CHAIRMAN: Others are also being given three minutes.

SHRI PRALHAD JOSHI : Madam Chairman, in the last October, there was an unprecedented rain in 15 districts of
Karnataka. One of the national dailies wrote, and I quote:

"It is like never before in the recent history of Karnataka, the unprecedented rainfall for one week continuously
leashed the State, which resulted in a havoc of floods in nearly 15 districts of the northern Karnataka region.
The rainfall received during these five days was more than 70 per cent of the average annual rainfall in most of
the Taluks. This area had not witnessed the rainfall of such intensity over 100 years."

This was the gigantic rainfall. This calamity claimed 229 people and 7,882 livestock. About 6,55,484 houses got collapsed
either partially or fully; 1,15,320 metres of electric line were dislocated; 883 Government buildings and 404 health
infrastructures were completely damaged. This was the intensity of the flood.

Madam, I would just like to say that the State Government of Karnataka immediately swung into the action and provided
the relief and rescue operations. The Chief Minister hon. Yeddyurappa himself came to the forefront and stood to monitor
the relief and rescue operations. Till now, Rs. 1,569 crore has been released by the State Government out of which Rs.
1,132 crore has been spent and the Utilization Certificates have already been submitted to the Central Government. This
amount of Rs. 1,132 crore was spent before the assistance came from the Centre. After the visit of the Prime Minster, an
assurance of Rs. 1,000 crore was given and Rs. 500 crore was released. Another Rs. 5,000 crore is yet to be released.

Now, the major task before the State is to shift around 345 villages; and 70,000 families, which is a gigantic task. The total
loss estimated is around Rs, 18,5000. Out of this amount, one-third, that is, around Rs. 7.000 crore is demanded from the
Central Government. I would, therefore, urge upon the Central Government to immediately arrange this amount henceforth
because the situation is very much unprecedented. Under the rehabilitation work, more than 345 villages have to be shifted

I would also request the Central Government, to release immediately the remaining amount Rs. 500 crore, which was
assured by the Prime Minister.

Madam, I would now come to CRF guidelines, which have already been referred to by my senior colleague hon. Ananth
Kumariji.

MADAM CHAIRMAN: Please conclude, now.

SHRI PRALHAD JOSHI : Madam, give me another two minutes. After mentioning about the CRF guidelines, I will conclude
my speech.

MADAM CHAIRMAN: You please conclude within a minute. You need not repeat the points already made.
SHRI PRALHAD JOSHI : Madam, the point of CRF guidelines is very important.

The small and marginal farmers are given Rs. 2,000 per hectare. It is to the extent of maximum of two hectares only. In
case of drought, it can be understood. But in case of floods, just imagine the situation of such farmers who have lost
everything. If he is given Rs. 2,000 per hectare, how can they survive?

This amounts to Rs.800 per acre and Rs.20 per gunta. If it is given in gunta, it is just Rs.20.

My second point regarding CRF is about the big farmer. For them, the compensation is given only for one hectare
irrespective of his land holdings.

MADAM CHAIRMAN : You have a good written speech. I think you please lay it on the Table of the House.
SHRI PRALHAD JOSHI : Madam, I will complete it within two minutes.
At least, he should get compensation up to two hectares to the extent of what the small and marginal farmers are getting.

The third point regarding CRF guideline is that some farmers grow commercial crops. There is no distinction between
commercial crops, irrigated crops and agricultural crops. All are given on equal slabs. If it is commercial crop, that is also



given the same compensation. When the banks are giving the loan, at that time they are treated at different level. If it is
cotton, they are given more.

MR. CHAIRMAN: Please conclude.
Smt. Meena Singh to speak.
SHRI PRALHAD JOSHI : Madam, please give me one minute.

If cotton is grown, then also same compensation is given. If paddy is grown, then also same compensation is given. It has
to be changed.

MR. CHAIRMAN: Please conclude.

SHRI PRALHAD JOSHI : As far as land is concerned, I have already said that the Karnataka Government has given its
utilization certificate.

Fsmafcr AEIGAT & 3| MUl BIE a1 ofdl ferxdt Sest
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*SHRI PRALHAD JOSHI :

Crops Loss due to floods,

the following compensation is given:

1. Small & Marginal farmers for loss of crops for dry land Rs. 2000/- per Hectare to the extent of two hectares only.
2.  Forirrigated land Rs. 4000/- per hectare for two hectares only.

3.  Bigfarmers — Rs. 2000/- for one hectare only.

4.  Irrigated land of Big farmers Rs. 4000/- slab, non irrigated Rs. 2000/- only.

5. For remaining of silt that is collected Rs. 6000/-

*3€|.*This part of the speech was laid on the Table.

** Not recorded.

For damage to housing property

The compensation is as follows:
1.  Complete damage of Pucca House Rs. 35000/-
2.  Complete damage Kutcha House Rs. 10000/-
3.  Severe damage to Pukka House Rs. 5000/-

4.  Severe damage Kacha House Rs. 2500/-



5. Partial damage to Both Kacha and Pukka Rs. 1500/-

6. Complete damage of a Hut Rs. 2000/-

If we look at the rates of these compensation non can say they are judicious and reasonable. On the face of
them they appears to have been fixed before independence of India.

Therefore I urge this Govt. to bring changes in the present rates under CRF I conclude my speech with a request
to please release Rs.7000 Crores to Govt. of Karnataka to take up immediate relief measures to flood affected people
and reconstruction of rural infrastructure.

C.R.F. Guidelines to be rationalized:

(1) There should not be discrimination between Small and Big farmers in terms of payment of compensation for crop
loss due to calamity.

(2) Big farmers should also be given for two hectares loss of crops.

(3) There should be difference-based compensation for both Comercial & Non-Commercial Crops. Now the system is
for all crops per hectare based compensation on slab system paid. It is most irrational the quantum of
compensation for Cotton and Wheat and Jawar is the same. At least per hectare cost incurred for raising the crop
should to be taken into consideration. Here the bankers loan guidelines to be applied. Banks while giving short
term or long-term crop loans they differentiate between the categories of crops.

(4) The compensation between Horticultural and Agricultural crops also be differentiated.

(5) C.R.E Relief Should be enhanced : The present quantum of compensation for loss of agricultural and Horticultural
crops need to be changed. While fixing the new rates at least the cost of sowing by the farmers to be taken into
account.

(6) Funds out of C.R.F. & N.C.E.F. to be provided for restoration of permanent infrastructure:- the time tag of 45 days
time span to be done away with presently the C.R.F. is only for rescuer and relief operations.

(7) While short-term crop loan is given by Banks 2% interest is paid by Govt, in terms of subsidy. But when short-term loan
is converted into mid term or long term there is no clarity as to who should pay this 2% subsidy. The uncertainly to
be removed and suitable guidelines and clarification to be issued by R.B.I.

(8) Compensation for death of human beings and catties: Now for making exgratia payment for loss of life of human beings
the postmortem is essential and for cattle's carcass to be physically produced. It needs to be further rationalized. *
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*DR. TARUN MANDAL (JAYNAGAR): Thank you for giving me permission to take part in the present discussion. I hail from
a constituency Joynagar in West Bengal under the great Sunderbans which has recently been affected by devastating 'AILA'

on 25t May 2009. Cyclone Aila has taken lives, livestock, cattle in large numbers, inundated vast stretches of land and
ponds in the blocks of Gosaba, Basanti, Saudshkhali, Kultali, Hingalganj, Patharpratima, Canning etc. at North and South 24
PGS districts thus making living there nearly impossible. If “warning' in time could be signalled and rescue operation could
be initiated in time and on war footing, many lives and property could have been saved. Post disaster relief operation were
so poor and negligible that due to lack of drinking water cholera spread, killing the victims who, in many cases, did not get



even normal saline for L.V. infusion. Neither the State Government of West Bengal nor the Union Government provided them
enough food material and on an average only 1 kg rice, 100 gm of sugar were distributed per affected person — in this
entire period of 6 months since the calamity, I fail to understand what's the use of showing the nation huge stock of food
grains at FCI warehouses?

Sir, we demanded special package from the Union Government for relief, rehabilitation and permanent solution of breach of
river embankment of the whole of Sundarbans. West Bengal State Government also demanded nearly Rs.2000 crores and
the Union Government has considered a package of more than Rs.1000 crores by this time. But no visible rehabilitation
work is being undertaken in the affected areas. Till the people of those "Aila' affected areas are complaining of lack of food
grains, kerosene, health facilities and drinking water. Shameless nepotism and political partiality is going on in relief
operation and distribution of compensation money for rebuilding houses by the parties running the State Government. The
Central Government must take suitable measures to stop

corruption, nepotism and ensure food and habitation and health for the affected population. We want Rs.50,000 for each
destroyed homes and Rs.20,000 for partially damaged homes, not meagre Rs. 10,000 and Rs. 2500 respectively.

Due to want of available daily work/employment, people from Gosaba, Basanti, Kultali, Patherpratima have migrated to
other richer States. Agriculture Ministry neither from the CPM led State, nor from the Central Government extended any
help to find ways for bringing up suitable crops at salinated lands of those coastal districts.

River Bank enforcement programme must be started early which can withstand fury of nature for long years in future.
Destruction of mangrove forests which is natural barrier to such calamities must be stopped and be enriched with proper
measures. River Sludge must be cleared regularly and meticulously by dredging to prevent yearly flood in those areas
increasing navigability and capacity of rivers.

Sir, natural calamities do not remain natural calamities every time, due to human activities towards their prevention and
post calamity relief operation.

Where there remains no disaster preparedness, albeit formation of National and State level disaster mitigation/
management authority, rampant corruption and political nepotism with relief material; sluggish action to supply drinking
water, health facilities causing deaths; this become in fact man-made calamity. Besides, there are genuine manmade
calamities like Bhopal Gas Disaster, on 2-3 December 1984 at Union Carbide (I) Ltd factory due to leakage of M.I. C. gas.
Many promises to save and rehabilitate those victims of world's largest industrial disaster have not been fulfilled till date.
Union Government and M.P Government should look into that matter seriously. Sir, I have rich experience of working at
several national calamities/disasters like Gujarat Earthquake, Mumbai Deluge 2005, Super Cyclone Orissa(1999), Tsunami
of 2004, 2001 Flood of Kosi in Bihar, Assam and West Bengal floods and surely Aila 2009 i.e. for last 32 years as a doctor
providing free medical service on behalf of a national level voluntary organization, Medical Service Centre. I feel sad to
comment on the huge loss of lives , property, crops, each year. Lack of proper planning for permanent solution of certain
calamities is simply unpardonable. Ministry of Home Affairs GOI cannot deny responsibility in this regard. The Union
Government and respective State Governments must formulate plans within 2010, implement those timely, to prevent
calamities and make active their Disaster Management Authorities to act on war footing in times of need.

*SHRI LALIT MOHAN SUKLABAIDYA (KARIMGANJ): Thank you Sir for giving me the chance to participate under Rule 193
on Natural Calamities in India.

Sir, we are victims of natural calamities of different kind — Floods, Drought, Earthquakes, Cyclones, etc. We have always
held a fear and alarm such natural calamities because we are unable to cope with the catastrophies while the world is
scientifically much more advanced.

Our present civilization is controlled by nature. We are using nature for our benefits — any many times we are crossing our
limits in maintaining eco-balance and this is one of the main cause of natural calamites.

Global warning which is an alarming phenomenon of these days for which places, which places never experienced water are
flooded and places that were always flooded are having drought. This type of calamities can be minimised by strictly
maintaining ecobalance.



Our forest areas are diminishing. What we find in the statistics are not real. In many areas what was dense forest does not
exist anymore. As we enter into a forest, instead of finding dense forest we find only the remnants of dead trees.

It is good news that World Community is concerned about the global warming. Recently I find our country has announced
25 per cent reduction in CGH emission. This is good and it will contribute to maintaining eco-balance and save the earth
from future catastrophies.

Sir, my State Assam is a Flood prone State. We are almost accustomed to this but in recent times we are experiencing
drought. There was drought like situation in 2004. Lakhs of people were affected by Drought. In 2006 Assam Government
declared 22 districts were Drought hit.

This year the Government has declared almost all districts, more than half of Assam hit by drought due to scanty rains.

The Government has taken action within their means for relief fo the farmers. The country is advancing but our farmers
miseries remain unchanged. They are unable to cultivate their land and earn livelihood because they depend on rainfall.

I have seen in my constituency that in this type of situation the Irrigation Department is unable to supply even a drop of
water to the farmers. So the Irrigation Department has to be geared up to handle this type of situation.

Floods every year creates havoc in my State. This year also more than 5 lakhs people have been displaced. These displaced
people are driven to uncertaininty and acute poverty. Destruction and damaging of standing crops, death of human and
animal lives, loss of crores worth properties, loss of personal belongings and ruin of crop land and standing crops worth
crores of rupees are yearly recurrent events as the rivers submerge the State. With this the water-borne diseases like
diarrhoea and cholera takes endemic shape. The miseries are unending. This year the condition has been worse.

Natural calamities are to be measured by the sufferings of the people. Due to population growth day by day, people are
forced to settle in low lying areas knowing fully well that their homes will be submerged even in case of heavy rainfall.

Water passages are blocked in urban areas the conditions are worse. The solution lies by increasing the water
carrying capacity of the river system. For this the dredging of Brahmaputra and Barak rivers is essential. I was informed by
the Brahmaputra Board about three years back that they have arranged for dredging of Barak and Brahmaputra rivers. But
nothing has happened.

I raised the issue in the Parliament House through debate on budget in 2004, and again in 2005 through matter under rule
377 and I was informed that adequate funds were not available for carrying of dredging. In the meantime due to landslides
and erosion silts are getting deposited on the river beds, worsening their water carrying capacity. Deepening of the river
beds are essentially required to prevent floods. The long term problem in Assam is food scarcity since no land is suitable for
cultivation in the post-monsoon. What then is the solution? Network of embankment and dykes can partially take care of
rising waters. The problem is that nearly 70% of the embankments running to a length of 4448 kilometers have lost their
capacity to prevent floods and strengthening the embankments would require a massive inflow of funds.

The National institute of Disaster Management has suggested Diversion of Floodwaters as one of the remedies.

As of now there just does not appear to be any immediate solution. So every year we see the Indian Army launch
rescue operation, the civil institutions worry about epidemics, food shortage becomes acute as the standing crop is
destroyed, roads and rail links get disrupted, and the media sadly treats it as a routine story. The Assam Government and
other organizations of the State have been continuously asking the Central Government to declare the flood problem in
Assam a National Problem. But to no effect. Plan after plan will be made and the files will gather dust. For the present, my
humble request to the Government is to allot a 25,000 crore under Indira Awas Yojna for the flood victims.
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THE MINISTER OF HOME AFFAIRS (SHRI P. CHIDAMBARAM): Madam Chairperson, I am grateful to the hon. Members.
Beginning with Shri Rajiv Ranjan Singh, 19 Members have spoken. I would have normally mentioned the names of 19
Members, but I am afraid, if I mention the name of Shri Ananth Kumar, he will ask for a right to reply! So, I would not
mentiona€|

SHRI ANANTH KUMAR : No, not for you, Sir.

SHRI P. CHIDAMBARAM: Madam, we are discussing a serious subject — drought and flood. I am not an expert. But what I
have read is, climate change is perhaps the biggest reason why India is buffeted by floods in one part of the year and
drought by another part. In fact, in Karnataka, in 2009, we just dealt with their memorandum on drought when floods hit
the State. So is it in some other States too.

But, I want hon. Members to kindly appreciate the schemes under which Central Government comes to the aid of State
Governments in the case of natural calamities, be it earthquake or tsunami or cyclone or flood or drought. We can only
work under an established system. The norms, of course, have to be revised from time to time. I will point out when we
last revised our norms. It was done by the UPA Government and we have appointed another committee to revise the norms
once again as soon as we get the report of the next Finance Commission. But, given the norms, given the
recommendations of the Finance Commission, we have to work under those norms.

In the case of a natural calamity, the first task is rescue. If you will pardon me Madam, I think the Government has
done extremely well in terms of rescue. I think every Member who spoke commended the Central Government for rushing
to the aid of the State Government in terms of rescue. For example, to each of the States we sent the National Disaster
Response Force. We sent boats, lifebuoys, lifejackets, we sent army columns, we sent naval teams, we sent helicopters,
we sent transport aircraft. Therefore, apart from the unfortunate and regrettable loss of life due to people being washed
away, we were able to rescue a large number of people.

I do not think anybody has any complaint. The Government rushed rescue. In fact, if I may say with great respect, when I



first got information that torrential rains are hitting Karnataka and Andhra Pradesh we had the rescue teams already
moving even before the State Chief Ministers asked us for the rescue team.

The second, Madam, is relief. As the hon. former Prime Minister said, relief is important. We have to provide relief
immediately to the people. People who have lost their homes have to be given shelter. People have to be given rations,
people have to be given clothing. Governments have to step in and do it. The first responder in all these situations is the
State Government. It is the State Government which has a presence throughout the State. So, without waiting for whether
money will come or money will not come, the first responder in the case of relief is always the State Government. In fact, I
will go a step further and say — it should be the district administration, without waiting for instructions from the Chief
Minister. To give five kilos of rice, to give some clothing, to take them to a school building and give them shelter, you do not
require the orders of a Chief Minister. The District Collector has the power to do that.

Now, money was never a constraint. On the 30th September, 2009, that is two days after the torrential rains hit the State,
Andhra Pradesh on that day had a cash balance of Rs. 3,340 crore, Karnataka had a cash balance of Rs. 6,103 crore. So, to
spend a few hundred crores of rupees or a few crores of rupees, was not impossible. All that it required was a certain
degree of imagination, a certain degree of speed in dealing with the situation.

Actually, Madam, as of 26.11.2009, Andhra Pradesh has a cash balance of Rs. 3,330 crore and Karnataka has a cash
balance of Rs. 7,964 crore. Why I mentioned this — I will come to in a moment. So, money was not an issue at all in order
to provide relief.

The next, Madam, is rehabilitation. There, the scheme is that when there is a calamity of a severe nature, we expect the
State Governments to submit a memorandum. The memorandum is then examined by the Central Government which
dispatches a team. That team visits the States. It cannot possibly visit all parts of the State. We have to rely upon
information furnished by the State Government. We have to trust the State Government, we have to trust the officers of the
State Government. They give us information. We take that information. The IMG meets here and then it goes to a High
Level Committee.

This is not an innovation of the UPA Government. This has been the practice right through. This has been the practice even

when the NDA was in Government. The IMG has already met on the 26t" of November and the HLC will meet in a day or
two and we will immediately take steps to release the money which the team and the IMG have assessed subject to the
final approval of the HLC.

In the meanwhile when the UPA Chairperson and I visited Karnataka and Andhra Pradesh and then the hon. Prime Minister
visited a couple of days later, the hon. Prime Minister made an announcement that — 'we will release Rs. 1,000 crore as
advance against the NCCF'. Madam, how does it work? There is a CRF. It is about Rs. 4,500 crore — 75 per cent is
contributed by the Central Government and 25 per cent by the State Government. The moment the CRF balance in the
State is drawn down by 75 per cent, you do not have to spend the remaining 25 per cent, you can still keep it with you —
you can draw upon the NCCF. The NCCF money is completely funded by the Central Government. If, say, the IMG and the

HLC agree that you should give Rs. 1,000 crore or Rs. 2,000 crore, that will be given through the NCCF.

In the meanwhile, this is what I told the Chief Minister of Karnataka, Chief Minister of Andhra Pradesh, the Chief
Secretaries, the Finance Secretaries — I sat them down and explained to them — 'do not wait for the IMG, do not wait for
the HLC; you will get money. I can see the devastation, I can see the damage; how can it be that you will not get money?
You will positively get money. Just go ahead and spend. You have got a cash balance; just spend the money and when the
NCCF money comes you will replenish the money'

This is what I told the Chief Minister of Karnataka, I told the Chief Minister of Andhra Pradesh. I think both of them
understood what I said, both of them appreciated what I said. So, please do not have the impression that money was ever
a constraint. If you had spent, that money will be reimbursed once the teams submit their report.

In the meanwhile the hon. Prime Minister announced Rs.1,000 crore; an amount of Rs. 500 crore has been released and the
remaining Rs. 500 crore will be released the moment the Supplementary Budget is passed. If you pass the Supplementary
Budget tomorrow, we will release it day after tomorrow. There is no difficulty about the money. It will not stop with Rs.
1,000 crore. Let me assure you. I have seen the level of devastation. It will be more than Rs. 1,000 crore. So, there is no
worry about that at all.

Madam, now let me briefly reply to a few points. Shri Rajiv Ranjan mentioned about the Kosi floods. Kosi floods really
happened last year. I am not saying that you should not mention it. The facts are as follows.



Before that, let me deal with few other facts. The CRF norms were last revised in June, 2007 by the first UPA Government.
Before that, they were revised in April, 2001. So, the moment the Finance Commission recommendations came, we had
revised it in June, 2007. Now, we have appointed another committee in August 2009 and as soon as the Finance
Commission recommendations come, the norms will be revised once again. After we revised the norms, I found that the
amount paid for houses was very low. So, I said that it must be at least equal to the amount under the Indira Awas Yojana
and we raised it to Rs. 35,000. That was an ad hoc revision.

As far as the uitilisation certificate is concerned, it is too early for a utilisation certification. Nobody is asking you to submit
the utilisation certificate within a month. The fact remains that you have, along with your October memorandum, made a
statement that you have already spent Rs. 1,007 crore. Karnataka has already spent Rs. 1,007 crore. We have asked for
some clarifications, but I am not complaining. The utilisation certificates will come in time and I am sure, they will provide
the clarifications also.

The Prime Minister has indeed announced a relief of rupees one lakh per deceased person, but you know the procedure.
The list of names and addresses have to be given by the State Government. Once the names and addresses are given by
the State Government, this money will be released. I am not in a position to say, at the moment, whether it has been
released or is being released, but this amount of rupees one lakh per deceased will be released from the Prime Minister's
Relief Fund. Maybe it has already been released, but I do not have the information. It is in the Prime Minister's Office.

As far as substantive issues are concerned, I would say that there was a reference to Kosi floods. Now, the position there
is that the Kosi floods took place in 2008. The assistance provided by the Central Ministries and Departments of the
Government totals Rs. 2,273.15 crore. I have the break up. If you wish, I will pass it on to you. We have already given Rs.
2,273 crore. Under Indira Awas Yojana, we have allocated 41,070 additional houses to Bihar. This is nothing out of the
way. We are not doing anything out of the way. Bihar deserves it. You have suffered badly and therefore, it is our duty to
come to your assistance. We have given assistance to the best of our ability.

Likewise, I told both, the Chief Ministers of Karnataka and Andhra Pradesh that reconstruction is the last phase and that is
a long-term programme. I told them that you give me your reconstruction programme, and we will allot more houses in the
Indira Awas Yojana and we will also take up reconstruction projects with the World Bank. Let me give some examples.
When tsunami hit Tamil Nadu, in terms of reconstruction $ 465 million were sanctioned for Tamil Nadu and Puducherry in
2005. This is with assistance of the international lending institutions. For Gujarat, in terms of emergency earthquake
reconstruction, we got US $ 442 million. For Andhra Pradesh, under the hazard mitigation and emergency cyclone recovery
project, we got $ 150 million in 1997. For Maharashtra, under the emergency earthquake rehabilitation project, which was
in Latur, we got $ 246 million in 1994. For Andhra Pradesh, under cyclone emergency reconstruction project, we got $ 210
million. So, in long-term reconstruction, we are not discriminating between the States. We will find the money. We will be
able to raise the money as soon as the State gives its plan for long-term reconstruction.

That plan has not yet come. It is a detailed plan that they will have to draw. Once they give the detailed plan, both for
Karnataka and Andhra Pradesh and any other State which may suffer, we are committed to ...(Interruptions)

SHRI ADHIR CHOWDHURY (BAHARAMPUR): What about Aila Cyclone?
SHRI P. CHIDAMBARAM: I will tell you about Aila Cyclone also. Please wait.

Therefore, we will certainly find the money for whatever is the requirement. There are international bodies that are willing
to help India. Therefore, we will be able to find the money, and we will try to help you.

Why are international bodies willing to help India? I will make a slight digression. The second quarter GDP growth is 7.9 per
cent, and the average for the first half-year is 7 per cent. India's economy is very resilient, and the fundamentals are
strong. There are countries, which are struggling with one per cent, and half-a-percent growth. ...(Interruptions) Therefore,
India's economy is strong, and international bodies will help us and we will try to help Karnataka and Andhra Pradesh.

A reference was made to a Budget speech of mine of 2004-2005, and it was reiterated. I did announce repair,
reconstruction and restoration of water bodies as an ambitious scheme, but the only States that signed up were Tamil
Nadu, Andhra Pradesh, Orissa and Karnataka. We got $ 485 million for Tamil Nadu; $ 183 million for Andhra Pradesh; $ 112
million for Orissa; and $ 64 million for Karnataka. Unfortunately, Bihar did not submit a proposal. At one point of time, I
thought that West Bengal was going to sign up, but finally I was told that West Bengal did not sign up. What is it that the
Central Government can do unless the States sign up for it? We announced a project, and these are the only four States
that signed the MoU and we got money for the reconstruction project.



Madam, there is one point made about 45-days stipulation. I think that my learned friend whom I shall not name because
he will assert or ask for a right to reply. The 45-days for reconstruction is not correct. The 45-days stipulation is for carrying
out repairs. The 45-days stipulation is the time allowed for repairs in the plain areas, and 60-days in hilly areas and in the
North East. It does not apply to reconstruction. Obviously, if a bridge is damaged, then nobody expects the bridge to be
reconstructed in 45-days. Therefore, you are not reading item 18 of the norms correctly which applies only to repairs and
not for reconstruction.

As far as SLBC is concerned, there was a special SLBC meeting held in Karnataka on the 15 October 2009 chaired by the
Chief Minister. I have the minutes of the SLB. They have rescheduled loans in accordance with the RBI norms, and they
have faithfully complied with the RBI norms and a lot of relief has been given. If my hon. friend wants a copy of the
minutes, I am willing to give him the copy of the minutes.

SHRI PRALHAD JOSHI (DHARWAD): But the question that I had raised was about the two per cent subsidy, which is given
by the Central Government for converting short-term to mid-term and long-term.

SHRI P. CHIDAMBARAM : I am not exactly familiar with the point that you are making. I believe that the Government of
India is now giving a three per cent subsidy on agricultural loan. I do not know exactly what you are saying, but the SLB
minutes are here. I will leave the minutes with you, and you can look into the minutes.

SHRI ANANTH KUMAR (BANGALORE SOUTH): I would also like to know about the loan waiver given to the farmers.
SHRI P. CHIDAMBARAM : We will come to that point also.

If you have got any problems with the minutes and if you want something more done here, then please bring it to my notice
and I will talk to the Finance Minister. We are all here to help, and we are not here to score points. The minutes are here.
You can take it, and we will help you. ...(Interruptions) I am saying that we will help you.

oft 3reic sieTRIA 3fid (IRPIG): BRI b a2 3 TR,

SHRI P. CHIDAMBARAM : 1t is with regard to Maharashtra. I do not have it with me, and it is not for this year also. I do not
have the details with me, but I will collect the details and give it to you, if you want it. ...(Interruptions)

As regards Maharashtra, if I recollect right, when I visited Mumbai on the 26t", the Chief Minister told me that he is sending
a copy of the memorandum. Actually, the Additional Chief Secretary had a copy of the memorandum, and I went through it.
I asked him : "Are you giving it to me now?" He said : "No, he will be sending it." Therefore, I do not know whether we
have received it. The moment we receive it, we will look into it.

18.00 hrs.

MADAM CHAIRMAN : It is six o'clock now. If the House agrees, the time of the House may be extended till the completion
of the reply of the Home Minister, and the 'Zero Hour' thereafter.

SOME HON. MEMBERS: Yes.

SHRI ANANTH KUMAR : What about the issue of bringing in a constitutional amendment to include the subject of 'disaster
management' in the Concurrent List?

SHRI P. CHIDAMBARAM: There are other larger issues that have been raised about the constitutional amendment. These
are issues on which I cannot respond off the cuff. These are issues which should be examined. I have noted all the points
made. The point on which I wish to conclude is please be assured that the Central Government makes no discrimination
between State and State. All the people belong to this country, whether it is a Kannadiga, an Andhrite, a Marathi or a
Bihari. All of us belong to this country. If one persona€|

SHRI ADHIR CHOWDHURY : What about AILA?

SHRI P. CHIDAMBARAM: I will get the number and give you. We have given Rs. 516.86 crore from NCCF for AILA against a
memorandum which was submitted for about Rs. 1,700 crore. So, we have taken care of West Bengal.

Madam, let me conclude now. I am happy with the bipartisan spirit shown by everybody.

SHRI RAJIV RANJAN SINGH ALIAS LALAN SINGH (MUNGER): Bihar is a backward State and you know it better. There is a



constraint of resources. There is a big difference in accounting between your Ministry and the State Government. I want
that you may call the officers from Bihar and take a decision; you can ask them to sit together and clear it as to where the
gap is and how to meet that gap. That is the only thing that I want you to speak about.

SHRI P. CHIDAMBARAM: I have got a detailed note on that. Bihar said that the opening balance was zero, whereas the
Accountant General said that the opening balance was about Rs. 900 crore. Now, the Bihar Government has written to the
Accountant General saying that they had an opening balance of about Rs. 400 and odd crore. I have a detailed note on this.
I thought I should not waste the time of this House dealing with that. Now, the Bihar Government said that they would
reconcile their accounts. So, the Bihar Government, the AG and the Central Government will reconcile the accounts, and
once the accounts are reconciled, whatever has to be done will be done. Originally, they said that there was a zero
balance, and now they admit that they had an opening balance. I am not blaming anyone, but I did not want to mention all
that as part of a reply to a debate.

Madam, I want to conclude by saying please be assured that the Central Government makes no discrimination between
State and State. We are here to help every State. Natural calamity is not made by a Government or unmade by a
Government. Natural calamity is a natural calamity. If anyone dies, all of us suffer; if anyone's house is washed away, all of
us grieve; if anybody's paddy or sugarcane is washed away, all of us suffer. We have to help our people, especially the
farmers. We are doing our best to help the farmers. We will act promptly; as we have acted promptly. We will act promptly.
Once the Thirteenth Finance Commission's Report comes, we will revise the norms of CRF. I want State Governments to
please focus on the reconstruction and rehabilitation work and not worry about money. We will find the money somehow,
but please go on and do the work on the ground so that people do not suffer.

MADAM CHAIRMAN: The House will take up matters of urgent public importance.



